BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN 0.A.NO. 74/2017/EZ

IN THE MATTER OF:
Mr. Tai Maya .... APPLICANT
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71, Hemen Hazarika, son of Harakanta Hazarika, aged about 41 years presently posted
as Scientist “D” in the Integrated Regional Office, Guwahati of Ministry of Environment,
Forest & Climate Change (hereinafter referred to as MoEF&CC) at 4" Floor Housefed
Complex, Rukmunigaon, Six Mile, GS Road, Guwahati-781022, do hereby, in my official
capacity, solemnly affirm and state on oath as follows:

1. That, I am working as Scientist in the Ministry of Environment, Forest and Climate

Change (‘MoEF&CC’, for short), and as such am aware of the facts and

circumstances of the case on the basis of the office records.
2. That, I am duly authorized to depose by way of the present Affidavit.

That, this Hon’ble Tribunal vide order dated 16™ January, 2018 observed in the

W

4™ paragraph which is reproduced as under-

“In paragraphs 12 & 13 of their affidavit, it is stated on behalf of the MoEF that
they are not aware of the progress made in the projects from the beginning as
according to the Ministry, it is for the State Govt. to festify by the authorities of the
State Govt. We find this statement to be quite strange as Nodal Agencies have been

designated for ensuring compliance of the Forest (Conservation) Act, 1980. 1t is,




)

therefore, expected that Ministry would pursue with Nodal Officers on the

compliance of the conditions of the clearances. o

4 That, this Hon’ble Tribunal vide order dated 16" January, 2018 observed in the

5t paragraph which is reproduced as under-

“Since the MoEF is now aware of the ongoing works of the project and of the
allegation made in respect of those, it would be incumbent upon them to enquire
into the veracity of the allegation. Specific input ought to be sought for in respect of
two projects which are mentioned at paragraph 5 & 6, as compliance of the Forest

(Conservation) Act, 1980 is mandatory ....”

5. That the answering respondent humbly submit that site visit of the road projects as
listed in the instant matter has been conducted by the respondent no.3 during
30 January, 2018 to 1° February, 2018 and the site inspection report is enclosed

as Annexure R1

6. That the replying respondent wish to submit that the site visit of the concerned road
projects was followed by the visit to the office of the Nodal Officer, Forest
(Conservation) Act, 1980, State Govt. of Arunachal Pradesh at Itanagar on 01.02.2018

for obtaining relevant information.

ol

That the answering respondent further submits that there have been more forest
clearances granted after the filing of the earlier affidavit by this respondent in the

instant matter and the latest status is also given in the site inspection report.

8. That in respect of project mentioned at Serial No. 5 & 6 of the table provided under
paragraph 6 of the carlier affidavit, the answering respondent humbly submit that as
per information obtained from the Nodal Officer, State Forest Department of
y\; Arunachal Pradesh, the 39™ Meeting of the Standing Committee of National Board for
‘;\ ildlife recommended the proposal for diversion of 11.044 ha forest land for

a‘,{

AR 5 Al provement/up-gradation of NH-52 A from Police Headquarter to Chimpu Nallah
g4

.75km) under PM’s Package granted vide Ministry letter No F.No0.6-109/2016 WL
V, /(39" Meeting) dated 19.09. 2016(Annexure-5(i) of site inspection report enclosed as

Annexure R1). The replying respondent further submits that the proposal for
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diversion of the aforesaid forest land under Forest (Conservation) Act, 1980 is not yet

received in the Regional Office, MoEF&CC, Shillong, till date.

9. The replying respondent wish to further submit that the final approval for diversion of
30.98 ha of forest land for construction, widening of improvement of Itanagar-Gohpur
road Ph-I by BRTF in Papum Pare District of Arunachal Pradesh was conveyed by
Regional Office, MOEF&CC , Shillong vide letter no. 8-102/2002-FC/871-72 dated
06.06.2016. (Annexure-6 of site inspection report). As per record made available by
the State Govt, in addition to above diverted forest land, a proposal for diversion of
37.30 ha forest land for construction of 4 lane road from Itanagtar- Gohpur road
(Chimpu Nallah to Holongi from 2.75 Km to 20.37 Km) by PWD in Papumpare
District of Arunachal Pradesh under PM’s Package had been submitted by the State
Govt to the Ministry of Environment, Forest & Climate Change, New
Delhi. (Annexure-6(a,b) of site inspection report). However, the copy of the
proposal for diversion of the aforesaid forest land submitted by the State Govt. to the

Ministry is not yet received in Regional Office, MoEF&CC, Shillong, till date.

10. That in respect of content of para No 12 of the earlier affidavit, the replying
respondent wish to submit that the matter regarding the allegation about non-matching
of bills submitted by the contractors/user agencies and the work executed. the matter

may be testified by the State Govt. as these are subject matter of the State Govt.

11. That .in respect of content of para No 13, site visit of the road projects concerned have
been conducted during 30" January, 2018 to 01* February, 2018 and the status report

of all projects concerned, including the status of muck disposal, are submitted as

g

DEPONENT

Annexure R3 along with this affidavit,

A B . 3
Dr. Hemen Hazarika
£ Scientist D/Head qf Office "
" Integrated Regional Office, Guwah: i
" Ministry of Environment, Forest and Climate Chang
Government of India
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VERIFICATION

I, the above named deponent do hereby verify that the contents of the above affidavit are true
and correct to my knowledge and are based on official records and nothing material is

concealed therein.

Verified at ......... G[U"O ......... 5 e On this ....... :Q;ZMQ ..................... Day of

.......... Oclobes. .. 2014
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ARIOUS ROADS CONSTRUCTION WORKS IN THE
N RESPECT OF ROADS MENTIONED IN
REEN TRIBUNAL,

SITE VISIT REPORT ONV
STATE OF ARUNACHAL PRADESH 1
O.A. NO.T42017/EZ FILED IN HON BLE NATIONAL G

EASTERN ZONE BENCH, KOLKATA

Background:

In compliance to the direction of Hon'ble NGT, Kolkata, dated 16.01.2018, in O.A.
No 74/2017/EZ, site visit of the concerned roads construction, as mentioned in the O.A cited
ice of Ministry of Environinent, Forest &
st Officers of the State Forest
1.02.2018, censisting of the

above, has been conducted by the Regional Offi
Climate Change, in the presence of concerned Divisional | Fore
Department, Govt of Arunachal Pradesh, during 30.01.2018 to 0

following:-

1. Shri. R.Lalnun Sanga, IFS, Conservator of Forests (Central), MoEF& CC, Regional
: Office, Shillong.
Shri.T.J.Singh, Research Officer, MoEF& CC, Regional Office, Shillong.
Shri. Abhinav Kumar, IFS, D.F.O, Along Forest Division, Arunachal Pradesh.
Shri. Taba, D.F.0, Likabali Forest Division. Arunachal Pradesh.
Shri. Neelam Nedo, D.F.O, Banderdewa Forest Division, Arunachal Pradesh
Shri. K.Bida, D.F.0, Sagalee Forest Division, Arunachal Pradesh.

9\ L e W P2

The above officials were accompanied by the concerned field staff of Arunachal
Pradesh Forest Department.

OBSERVATION:

On the basis of field visit-and as per records available with Respondent Ne. 3, the status
of granting Forest Clearances under Section 2 of Forest (Conservation) Act, 1980, and
their present status in respect of the rcad projects listed under para No. 6 of the

application are given below:-

ATTESTED
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# Name of . Nameof | m
Projects/ Area | User | ~
i Proposals {in 1| Ageney/ Forest Clearance status Status of Muck Disposal Remarks
submitted by | hectare) Executing
i State Govt. | Agencies. RO AR eerT. e MRS LA S e
L1 () Akajan- 6.14 CBRTF conveyed vide i Road widening works  on-going.
Likabali-Bame lester No. 3-AN C 090/2010- ¢ disposal plan was
| {1200 ko SHIF1756-57 dated 22.00.2014. | submutted by the original user agency
] 22.08km) | {Annexure-1{H} e MMWWM@,M.&mwmﬁm.?w:wm,wx
i . {  cxeculing
are nwﬂmﬁm\uwmm The State Forest
Department  and  the
1
: 16.20 NHIDCE i
SHY1362-6 ¢ ginal user agency
2 1.€. IRTF [ Annexure-1{ii}{a}]

H
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agency Le.

the muck

Consiructed

Akajan- 7750 | NHIDC

Likabali-Bame

.1
Muck dispo

(4000 km to - SHY 0% dated 12.09.2017. | by the ongin
65.00 kmy) i BRTF [Ananexy

executing
agency Le. dumping
the muck baphazardly.

i

{iviAkajan- 4.5 NHIDCL | Final Approvai conveved vide | Construction not yet started. Muck | Diversion of additional
Likabali-Bame {etter No. 3-AN C §23/2013- disposal plan submitted[Annexure- | area of 7497 ha of
(65.00 km 10 SHI/288-89 dated 27.04.2017. Fivia)l forest land due o
71.00 km) | Annexure-i{iv}] realignment  and  for

muck disposal has been
submitted by the Smte
: Govt vide letter FOR-3-
XA s 106/CONS/2008/Pt-
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(1) Papu-Yupia-

Hei-Potin
Roud from
6.00 km-to
7.00 kmy)

(il }Papu-Yi up ia-

Nallah)

r Fore

tConservation) Act. 194
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Potin Road from 0.00
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(iii)
Construction of
Trans Arunachal
Highway (229
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50.60 km point)
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| Road construction 3

Resional Office. *However,
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diversion of 30.98 ha of forest
land for consiruction, widening
of improvement of lanagar-
Gohpur road Ph-1 by BRTF in
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already constructed and muck

already stablished.

As per record
available, a proposal
for diversion of 37.39
ba forest land for
construction of 4 lane
road from Itanagar-
Gohpur road({ Chimpu
Nallah to Holongi
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[Annexure-6}
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£ During the visit it was observed thit there are seme spobs along te rouds alignmuent which
are landslide prone areas and the debris due 10 land slides are removed and allowed to roll
down below the road due to the urgent requirement to clear the blackades to facilitate the
transportation and movement of public and defence personnel and essential commodities.

{(Photographs enclosed)
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Ministry of Environment, Forest & Climate Change,
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Govt. of Arunachal Prades

Jtanagar,

for improvement of Likabali
7 in West Siang District of Arunachal

14 ha of forest land

diversion of 6.14
3 \ Road by BR

km to 22.00 km} oad b)

Sir
ernment’s Jetter No. FOR. 3-
314 / mentioned above, secking prior

, Section 2 of the FCA, 1980, After
roup, In-principle approval
2013 subject to fulfillment
nee report in respect of

approval of the Central Government in aecoraal
sroposal by the State Advisory

,
etter of even number dated 21.01

was granted vide thi
of cerzain condifions. TF Srate Government has furnished complia
tae conditions she in-principie approval and has requested the Central

Government 1o gre
npliance report furnished by the State
8/8049-50 dated 30.12.2013 and even
14 confirmation from Ad-hoc CAMPA dated
inal approval of the Central Government is hereby
. b ion) Act, 1980 for diversion 6.14 ha of
10 ke to 22.00 km) Road by BRTF

ect to the following conditions:

e AR

Government vide letter No. FO!

no dated 05.01.2014 & 27.08.2
01.09.2014, 1 am to inform that

Wi

- X

.

o

anted under Section-2 of the rore

MISETY

forest land for improvement of
in West Siang District of Ar

The legal status of the forest jand shall remain unchanged.

Je carried out over equivalent arca diverted i.e.

sa RE as per the fund deposited by the

Compensaiory afforestation {CA] shal

identifi

14 ha. in degraded forest land
.- Agency & scheme furnished by the S
o

(3) The demarcation of forest land p

project cost using four feet high reinforce
distance from pillar (O pillar superscribed on 18

| cement concrete pillars with serial numbers,
forward and backward bearings and

R =

priarns.
(4) Wherever possible and technically fess
pecies inc

shall

ible, the user agency s wnd

[ oNifu

i

}

afforestation measures of indegenous s luding Medicinal Plants { Herbs

(20%) along the roads within the area diverted under this appvm’a}. in consultation with the
State Forest Department at the cost of the User Agency.
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(12) The designing of the culverts/bridges, over the natura
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(\.i)/’i”hc tree felling shail be done only when it is unavoidable under strict supervision o1 e

Quate Forest Department.

(01 No damage to flora and fauna of the area shall be caused.

(7) The forejt land shall not be used for

4

any purpose other than that specified in the

“oposal.

all be caused.

{ 3 = £ vos exeiyd b5 % i A .
{8) Mo damage to fora and auna of the ar

(8
{9) No labour camp shall be established i forest arca

‘ I : drm Rip ORI 1, rin
{10} The user age wood, preferably alternate fuel, to the labourers

, of trees or buy the fuel wood from the extracted

working at the §
timber from the Forest Department to be used by labourers.
(11} The muck dumping area shall be stabilized and plantation of suitabie indigenous species
(About 20% medicinal / herbs / shrubs planis) shall be carried out over stabilized dumps on the
cost of the user agency under the supervision of State Forest Department.
ral streams/rivers/canals should be
done in such a manner that it does not hamper the natural course of the waier, It should not |
gging, and also does not hamper movement of

L&

cause rise of water level resulting in water-.
wild animals.

(13) All site specific engineering struciy
be constructed to avoid any soil erosion and for slope stability of th
(14) The User Agency shall obtain the Environmental Clearance under Environment

P

{Protection) Act, 1986, if applicable.

es like retaining walls, breast wail and drainage shall
1e concerned hills,

(15) The User"Agency will have to obtain the Forest (Conservation) Act, 1980 clearance for
fignne 1 )

removal, if any, of stone, river sand, river boulders in forest land.
| supervision of the Divisiona! Forest

(16) The propnsal will be implemented under the overa

(17)
Forest Department as per Ministry's letter ho
No, 2-1-51/2004/RONE/Vol 11/3181-02 dated 28.12.2006.
(18) The layout of the plan of the proposal shall not be changed without the prior approval of
the Central Government. '

ified in the proposal.

(19) The forest land shall not be used for any purpose other than that speci
an annual self-compliance report to this office and the State

Officer, Likabah.
n case of any violation of the stipulated conditions immediate action is to be taken by the
5.5/86/FC dated 07.12.1999 and this office letter

*4

(20) The User Agency shall submit
Govt.
(213 Any other conditions, as may be found appropriate in future for the betterment of

environment & wildlife, may be imposed by North Eastern Regional Office.

his approval may be revoked if the above conditions of approval is not complied to the

satisfaction of the North Eastern Regional Office, Shiliong,

oval of Addl, Principal Chiet Conservator of Forests (C).

I'his 1s issued with the approval

Yours faithfull

ly,

£y X
/] ,/s’\..t\’;,«
/;«./( ("o (M

s
~(W. 1. Ydtbon) !
Dy. Conservator of Forests (C)

Copy to:
The Chief Conservator of Forests & Nodal Officer (FCA), Department of Env, &
Forests, Governent of Arunachal Pradesh, Environment & Forests Department Iza;&agar,
/V{/“’ [

il s

Dy. Con’s?ervatcgf of Forests (€)

* BantiBaishya)
Kamrup (M) Giy
Regd.No.-KAM 22
Expiry Date
2210512023
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MUCK DISPOSAL PLAN (KM 12.00 TO 22.00)

Approximately 50,000 cum of muck would be generated during improvement of
exésting road. This unit is also undertaking widening of road Akajan-Likabali (Km 0 to 12)
which consists of complete fill sections, Approximate requirement of filling on Km 0- 12
stretch is 84,000 cum. Hence above muck will be utilized for filling purpose.

)
b%
/ﬁ
Station; C/Q 99 APO {G/K Gandhi)
. : | Mizjer ¢ .
Dated:\?’ May 2012 - ; © Officer Commanding
ATTESTED
A0 nt
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COVERNMERNT OF IMDIA

MINISTRY OF ENVIRONMENT & FOREST 45
NORTH EASTERN REGIONAL OFFICE ENNEX URE z ({0 S
LAW-U-$1B, LUMBATNGEN L :

SHILLONG-793821

PHONE NO: 0364-2537609

FAX NO: $354-2535041

GRAM: PARYAVARAN, SHILLONG

eMatLmoefshil 09@rediffmail.com

No. 3-AN C 098/2013-SHI 236 2— é/‘] 27" July, 2015 © 8

Ta,

3

The Principal Chief C

urn Principal Scu’
Depmt. of Forests
Govt, of Arunachal P

lranagar.

2

5

&
/7
. 74

Govemment of Ind

Ministry of Enviroament, Forests & (

Conservator of Forests {Ce

Regionel Office (BER), Shikk

rim prov ement of Akajan - Likabali —~ Bame Road
West Siang District of Arunachal Pradesh.

Sub: Diversion of 16.20 ha of forest jand
(22.00 Km t0 40.00 Kim) by BRTF in

This has got reference (o the State Government’s letter No. FOR. 3-146/CONS/201 1/
t.21.01.2013 on the subject mentioned above, seeking prior approval of the Central

30-84 dt.21
Government in accordance with Section 2 of the FCA, 1980. After careful consideration of the

oroposal by.the State Advisory Group, In-principle approval was granted by this office vide
etter of even number dated 26.08,2013 subject to fulfillment of certain conditions. The State
it in respect of the conditions stipulated in the in-

.(,:_.

Governnent has furnished compliance r
principle approval and has requested the C&n&ra! Government to grant final aproval,

# the compliance report fumished by the State
Government vide letter No. »-(“{ 3-] ’C,om.l(‘ 08/t I" 1-55 dated 17.03.2015 und
wation from Ad-hoc CAMPA dated 2L 2015, | am to inform that final approv al of the
al Government is hereby g:ums:j under Section-2 of the Forest (Conservation) Act, 1980

1 16.20 ha of forest land for improvement of Akajan — Likabali - Bame Road (22.00
District of Arunachal Pradesh, subject to the [

in this connection and on the bas!

for diversi
Km to 40.00 Km) by BRTF in W
following conditions:

(1) The legal status of the forest fand shail remain uncbaqged

(2) Compensatory afforestation (CA) shall be carried out over equivalent area diverted (16.20
ha.) in degradmci forest land identified at L)lpa R.F under ANR Working Circle in Compartment
No.9 under Likabali Forest Division as per the fund deposited by the User Agency & scheme
furnished by the State Govt. The Compensatory Afforestation plantation shall consist of mixed
indegenous species which shall include 20% of Medicinal Plants / Herbs / Shrubs.

(3) The demarcation of forest land proposed for diversion shall be done on the ground at project
cost using four feet high reinforced cement concrete piliars with serial numbers, forward and
backward bearings and distance from pillar to pillar superscribed on the pillars.

ke

(4) The charges for felling and transportation of project affected trees should be
collected from the User Agency at the rates approv LJ by the State Govt and deposited with the
DFO concemed for utilization immediately following the diversion of forest land.

{5) The expenditure like stone pillars, demarcation charges, cost of damage of trees felling
should, be deposited with the DFO concerned.

{6) Wherever pussible and technically feasible, the user agency 5hall undert "ke af“or s'dnon

measures of indegenous species aiong the roads withir
Department at the cost of iu User Agency

consultation with the State For

ATTESTED

29 \1® ’Ll
Notary,Kamrup(M
Regd. No.KAM.22

Regd No.-KA “h 22
Expiry Dat
22/05!20c3




(a0

s unavoidable under strict supervision of the Statc (

1 out need to be informed. L

iree felling shall be done only when it
ried

cwhen and how

f‘()'w Depasument. The actual telli
fauna of he area shall be ca used.

QY 3! d
(8) No damage to tlora an Sl
\ sase other than that specified in the proposat.

(9} The fore tand shall not be used for any purp A3
o -
{) No damage flora and fauna of the area chiail be caused.

| alignment.

” ) Nol zmo\xr camp shall be established cutside ROW u*"nmj for the roas
cferably alternate fuel, 10t

the labourers working

(12) The user agency shall provide fuel woed, pre
at the site to avoid damage/felling of trees or buy the fuel wood from the
e Forest Department to be used b) labourers.
i"} The muck dumping area shail be stabilized and plantation of suitable indigenous species
shall be carried out over stabilized dumps on the cost oftm user agency under the supervision

of State Forest Depariment.

(14) The user agency will undertake construction / maintenance of retaining / breast wall in steep

slopes to ensure soil stabilation and provide for proper drains / cross drains.

(15) The designing of the culverts/bridges, over the natural streams/rivers/canals should be done
such a manner that it does not hamper the natural course of the water, It should not cause rise

d also does not hamper movement of wild animals.

lls, breast wal! and drainage shall be

extracted timber from

L‘! £, an

of water level resulting in water-log
: s like retaining wai

{16y All site \pu..h\, nginee

\

constructed to avoid any soil erosion and for slope stability © f e concerned hills.
(17) The User Agency shall obtain the Envire snmental Clearance under Environment (Protection)

Act, 1946, it applicable.
(18) The User Agency will have 1o obtain the Forest (Conservation) Act, 1980 clearance for

w

g e noval, if any, of stone, river sand, river boulders in forest Jand.

S (19) The proposal will be implems ented under the overall supervision of the Divisional Forest

g ZOthcer Likabali Forest Division.
S §(20) In case of any V'c}latlon of the stipulated conditions immediate action is to be taken by the
' % & Forest Department as per Ministry’s letier No, 5.5/86/FC dated 07.12.1999 and this office letter
& No. 2-1-51/ ?.(,’GirRONL;Vo. 11/3181-02 dated 28.12.2006.
L% (21) The layout of the plan of the proposai shall not be changed without the prior approval of the
ﬁg Central Government.
: 2) The User Agency shall submit an annual self-compliance report to this ofuu and the State
o g Govt.
g # (23) The monitoring should be conducted by the concerned Divisional Forest Officer /
£ Conservator of Forests during construction phase to ensure the compliance of the stipulated
- conditions. The monitoring report should be sent to this office quarterly.

tions, as may be found appropriate for the betterment of
environment & wildlife, may be imposed by North Eastem Re egional Office.
(25) This approval may be revoked if the above conditions of approval is not complied to the
satisfaction of the North Eastern Regional Office, Shillong.

This is issued with the approval of Addl. Principal Chief Conservator of Forests (C).

i

(24) In future, any other condi

Yours faithfully,

) /{‘@ /,7//‘
{(RiL. San;,:i)
Conservator of Forests (C)
Copy to:
The Chief Conservator of Forests & Nodal Officer (FCA), Deparument of Env, Forests,
Goyvemeptof Arunachal Pradesh, Environment & Forests Department, Itanagar. 2/

S Ay
A

Conservator of Forests (C)

¢|

It

ot

BILEN
A&

& BantiBaishya

Kamrup (M) Ghy
Regd.No - KAM.22
Expiry Date
2210512023

).9—-‘ \2
Notary,Kamrup M)
Regd. No.KAM.22
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g;/ PROPOSAL FOR DIVERSION OF 16,20 HACTE RS OF FOREST LAND FOR CONSTRUCTION OP
g: ~ A I-JA;\'- BAME-ALONG ROAD KM 22.00 TO 40.00 TO NHDL SPECIFICATION UNDER LIK (RBRL

e THST TERRITORIAL DIVISION IN WEST SIANG DISTRICT OF ARUNACHAL PRADESH.

£5

TOPO SHEET REFERENCE | 8319 & 83 U/10 }

SCALE: " 1: 50,000 ;

LEGEND

| PROPOSED ROAD ALIGNMENT B - ‘
IMPORTANT PLACES/BRIDGES AL e
. VA

- -mw&sgélmf P
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Notary,Kam\'up
Regd. No.KAM.22
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, /BantiBais
S Kamrup (
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e & 22105120 2805
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MuUcK DISPOSAL PLAN (KM 22.00 T0 40.00
Approxnmate‘y 90,000 Cum of mu
existing road. 3 4,000 Cum of muck wili be
- Likabali road and bal

ck would be generated during improvement of
utilized for filt ling sections of

KmoOto 12 on Akajan
ance quantity of muck should pe disposed off at GREF land at likabali
{Km 12} and Siji location {Km 30.00) o
Station : ¢/0 99 APO _ (GIK G hi)
Majar
Dated : }?" May 2012 Officer Commanding
i
4
>
2
i;-‘sv
i
4
ATTE S T E D
I 'LLU 0 !\;L’ % [BantiBaishya

Kamrup ( M *‘
Regd.No.-KA#H

‘Exp!f‘y
"2/(,512"‘:4.":‘.

Regd. NOKAM22




GPEED POST

Government of India
Ministry of Enviconmen
North Eastern Regional Office

Tt

1, Forest & Climaie {hange

Bawexure - 1 Git)

1 et

reny, Shiliong~

Law-U-Sib, Lumbatng

Y o PIT
12" September, 2017

The Principal Chiel Conservatons
Cum Principal Secretary

Depit.of Environment & Forests
Govt of Arumachal Pradesh
lranagar.

aian - { ikabali ~ Bame road from
Highways & infrastructure

rict of Arunachal Pradesh.

Diversion of 22.50 Ha of forest tand for ‘mprovement of AR
46.00 km o 65.00 km to NHDL specification by National
Development Corporation Limited (NFIDCL) in West Siang Dist

»

5
©
v o

crnment’s letter Ne. FOR. 3. 106/CONS/2008/Pt-
0. FOR. 03-106/Cons/2008/ p-11/812-13
sublect mentioned above, seeking
seciion 2 of the FCA, 1980. The In-
114 subiect 1o fulfilment of
¢ compliance report 1D respect of the
ne Central Government 10 grant

s has got ref

nagar

incigle approval w
gin condiions.
conditions stipulated in the epring

final approva:,

2! has requested U

shed by e State Government

In this regard and on the ba ance veport fusni
2017 and confirmation from Ad-hoe

-

ide tetter No. 3.1 06/Cons/ 2008/ pt-

S o that final approval of the Central
fihe Porest (Conserva!ion‘} Act, 1980 for diversian
& - Likubali ~ Bame road from 40.00 km to 65.00

Development Corporaticn

ys & infrastructuse
of Arunachal Pradesh, subject to the following

Ha of forest
wm 1o NHDL specification by Natio

Limited (NHIDCL) in West Siung Distric

unchanged.

(1) The legal status of the forest land shull re

y
hall sed out over double the area diverted in
o ot ANIL Working Circle in compartment No. 20 under
¢ Acency & scheme furnished by the

£ AgUS

ry Afferestation {

¢ 4500 ha

ixed indigenous species

it consist Ol

f Medici

- diversion shali be done on the ground at project cost
riat numbers, forward and backward

stion of forest land proposed 1o

wrs with se

dists

{Centra)

éi Forests
ment of Ind

Conservator
Govem,

V) Kamrup (M) Ghy
2o 1) (I!Il;‘/\ Regd.No.-KAM.22

22 Expiry Date
Regd. NoKAM 2210512023

«

~

ia,

nt, Forssts & Ciimate Ch&ng‘

Reclonel Office (RERY Qhiltamn ns

nistry of Enviroame
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fected trees should be coll
arad aapcﬁx:ad with the DFO

e

{4) The expendimt like stone pillars, demareation charges, cost of damage of trees felling should,
be deposited wi
rions / local laws and under Forest
New Delhi guideline No. 11-9/98-

and technicaliy Casible, the usir agency shall underteke afforestation
in the arca diverted under this approval, in

(6} Wherever possib

sasures Of indigenous sp

ation with the State Forest De ;,m“ atat the cost of the User Agency

avodable under strict supervision of the Sate
susried out need to be informed.

minimum within the ROW, preferably

ing of trees 1 the

o lSmw max,,

Hilg v

wsive soit and wale copservation measures at the

& ’\git’l(:v will unde eriake conp

£10) No damage to flora and fauna of the arca shall be caused.

(1) The forest i whor than that specified in the proposal.

'3

12) No labour camp shall be s

(13) The user agency shail provide fuei wood, prefirabiy slterte fuel, to the labourers working at
wood from the extracted tmber from U

the site to avoid damage/ieiiing of wees or buy the fucet

Forest Department to be used by labourcis,

. disnosed off at the designated dumping sites
a Privaie land and as per the muck disposal plan
i and in no case the muck / debris
ai )!: indigenous

niantation of

apervision of State Forest Deparunent

{15) The user agency will undertaie construction / maintenance of retaining / / breast wall and

drainage in steep slopes 1o cnsure soil st

cation und provide for proper drains / cross drains,

(16) The designing of the culverts/bridges, over the ne -l streams/riversicanals should be done in
such & manner that it does not hamper the natural course of the water. It should not cause rise of

water Jevel resulting in water-l and also doees notl hamper mo»ement of wild animals,

2o

site specific engineering structures Hke reaining walls, breast wall and draipage shall be
mstructed to avoid any soil crosion and for stope stability of the concerned hills,

7} Al

{18 Th s o abstl psbstaila the Pavicondiental Ol e o ol
{18) The Liser Agenc ) shall obtain the Lnvitonmental Clearance under Environment {Protection)

Aclj‘}ﬁp if applicab!

§
.
‘ﬂ‘\l

= AF
(i‘:z,"%-m‘.
%ég%
R £
4141
&

it

rrsament,

Conssive
Gove:
sépinty of Bl

Feslond




e 22)

\"R" 3 o € . . ¥ o~ . 3
“ The User Agency will have to obtain the Forest (L9 wervation) Act, 1980 clearance for

rexaoval, if any, of stone, river sand, river bouiders in forest land.

;,;i‘:vc;’wsmn of the concerned Divisional

0. The proposal will b implemented under the overal

thowi ,

Forest Officer,

<
>

enge

frryovens Py g

(21} In case of any violation of the stipuluted con

107 12,1999 and this office letter No.

i

ll?iefech
~2f

Dieparunent as per Ministry's lerter Na

04/ RONE/Voi 1173181-02 dated 28.12.2006.

(Centray)

r of Foresys ¢
of ini
Forasty

s,
&

shall n wwed without the prior approval of the

(22) Thie layout of the plan of the proposal shali not be e

HER),

Central Government.

(23) No further change in the ownership will be allowed and the forest jand proposed to be diverted %

shail under no circumstances be transferred to any clier agency, department Or person.

H

Coneaia
Envirnameny,

v shall submit an annual self-compliance repon in

(24) The State Government and User Agenc
respeet of the above conditions o this office regularly.

Miﬁ:’say of
Re

re for the betterment of environment

found appropria

4! Office. Shillong, Ministry of Environment

(25) in future, any other conditions, as maj be
& wildiife, may be imposed by North Eastern &
Forest & Climate Change.

iong of approval are not compiied to the
g, Ministry of Environment Forgst &

(26) This approval may be revoked if the above cond

satisfuction of the North Eastern Regional O

, Shilie

Climate Change.
Yaurs faithfully,
,/,‘?[\

/
/

e

;/
(R. L. Sanga)
Conservator of Forests (€)
Cepy to!
1. The Addl. Principal Chief Conservator of Forests {Cons) & Nodal Officer (FCA), Ok
PCCF, Deptt. of Environment & Forests, Government of Arunachal Pradesh, lanagar,

¥

e Conservator of Forests {C)

ATTE§TED
@ Vg ~
BantiBaishya\

9——"’1‘0 , Kamrup (M) Ghy
Notary,Kamrup(M) Regd No-KAM.22

Regd. No.KAM.22 Expiry Date
2210512023
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29 \0L
Notary,Kamr ga\")
Regd. NO.KAM.22

A BantiBaishyal
Kamrup (M)Ghy
Regd No.-KAM.22
Expiry Date
2210512023




(28

N Quantity of 5 | Length [ wigth | Eqmzw-_!,mm?mmé._, [ Longitude | Latitude ./._ﬁma%a
w muck M disposal | (mtr) | (mtr) | {(Hac) it of muck 1
i generated in m lecation in in mtr .3
; Km ,
.00 206825.64] 40700 50 64| 94043 c5n T T
le!h:\,mwﬁ.,, 3 1.94°43 08" |
¥ .;H,m;m@ 19 94°43 15" | 27947 4q7 |
80 - 12525086 | 94°43°23"| 27°47 751"
0 23 469 23469.31 | 94°437°31" 27°48 02"
000] 54392, 5. , 3626 | 5439274 | 94%437157] 570ag 16"
47.000] 7650374 | 46300 | s S L0185 1 si0n 7650324 | 94°42 "50" | )7043 713"
47. 000/ 48.000] 00 173177.94] = 2. I 015 | 11545 [ 17317704 94°42 "58" | 27°48 47"
S | 48.000 49, 000 15 151252.39 E Bl et ; S
e =24 49.400 5 22 332463.72 | 94°42 50" | 27245 oo~
_181211.33] .
259935 76| 259935.76 | 94°42 54" | 27945 157 ]
| 157586.70 | 94°43 723" | 27949 3Lk . o
172912.07 | 94°43°44" | 27949 3¢~ w. land
&ww‘wie 57.700 50 50 0.25 36.98 9244082 | 94°447°11" | 27049 40" | |
_21817.72 ) m - .
| 8011.54] >4 58200 | 50 | 3p 0.15 ] 5.34 8011.54 | 94°45 19" | 37949 57+
i:@ 54] 59, 50 30 ] 0.15 | 94.10 141149.54 | 94°45 "41" | 27049 cgn
| 95226.53] 60, |_60.450 | 50 20 | 0.10 | 9523 95226.53 | 94°45 758" | 27949 5g"
| 192775.04] 61.370 70 50 035 | 5508 192775.04 | 94°46 "21" | 27949 sgv
| 237013.05] 62.800 200 30 | 0.60 39.50 237013.05 | 94°46 "18" | 27950 12"
| 79335.7p : .
]fmmdg.mw 64.100 | 909 50 4.50 3.09 139065.95 | 94°46 "24" | 27050 27+ |
2533594.21 ﬁ 9.30 | "Avght= 2533594.21
1!!];!!_. : i | W 25.85 mtr . e
mmmn. at all muck disposal locations in an even manner so that the average height of muck at any particular muck disposal
d t0 25.85 mtr.

Divisional Forest Officer

ATTESTED BantiBaishya\ ,
03}\;?_ bl rup (M) Ghy
mMMﬂ zwﬁx.ﬁs 22
u\w\iok Expiry Date M
Notary,Kamrup(M) 2210512023 /S
Regd. No.KAM.22 wwd /
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RUMPING OF DISPOSAL SOIL

je il from the widening work can take place in my land at
km‘fO'Zm 10 ‘i° .&4‘) ) on Akajan — Likabalj - Along road and | don’t have
any representation for !hxs work of the Border Roads.

(¢} Prominent Land mark

ARJ 65
TE

l\
s o«
Witness *~

b It is certified that the above land belonging 10 Shri. Taluk kaalo | ocated
at....Gamn ., -village is private land.

“SupervisotKanunge fene
DOBE, ., ..
C‘f‘i )(’)’"‘S k:sx.{lﬁQ‘
2 Iti 1\/} crtified that there is no furest assets on the ehove lund\belongihass
Shri,. “Talur, kaslo ¥
w oo oy
(/- ”&vx‘ifﬁ ) })7' ™
Range Offiec :
/' cﬂmrve Boram (v
N ;.‘ 0
s R Countersigned E) %&"‘3""0
R/ it
it
Chay NI e
ey o
ek o
- z(“?(‘of A
.}_»f_ ¥ f) jj’)/ﬂ{)l\\ )/’))/)é‘ '3

ATTESTED
U
22-110 )

Notary,Kamrup(M)
Regd. No.KAM.22

5 BantlBavshyd
Kamrup (M) Gi hy
Regd.No. KA"’ 22
Expiry Date
2210512023

v e i
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4 To
HQ 113 RCC (GRE
CiO 99 APO
DUMPING OF DISPOSAL . SOIL
L gue that dxspcsaJ of soil from the widen; ing work can take place in my land ut
Km.t"?.&'....% Al2ge ¢ ) on Akajan ~ Likabali - Along road and I don’t have
any representation for this work of the Border Roads.
(@) Area.. B0 wfs 2 Be i1 S
(b)  Prominent Landmark..................—
, Name...Shed. Mk50m & arlo
Village. f\ém /_}D,.,,A» S/ﬂ S
PH 7\0 s -
- Tepai ken
Witness - ‘
1. itis certified that the above land belonging to %h.:fmbomk Ocated
Lopien), @%%@ﬂag* i$ private Jand,
btix);gfw';&s}a igaafFreccs
r Wesati.. ...
WiSiang Riss. (AP
2. It is certified that there ; 1s no forest assets on the above land belon ing 1o -
ﬁ?‘}ri.,,?» .. fagts N, W
it B
A X
(¢
Ran ‘e Foma (v
) 0{ : bob Poas oy
Countersigned | W\ Likalis
gy, . A%

Ay

Notar\J }“qj("")

Regd. No.KAM.22

* BantiBaishy

Kamrupg“)
Regd. No r_
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To

- MQ 113 Ree (GREF)
099 APO

b

UMPING OF RISPOSAL 5011,
I Vagree thyt dis

e POSAL Of 50i] froy, the wide,
Kmé2.30p., 42 ) on Akajan .
any fepresentation for this WOrk of the Borde

ning work
- Likaba)
¥ Roads,

Sn take place

inmy lang al
i~ Aleng roaq 4

nd [ don’y fhiave
@ Area 5 i SN
(b)

Gulelty  Cado

Name G?”W xﬂﬁy/{; g% 74 ik

k4
Village. .6 a2 & y/%’w_m).
; e F 8, PH No
Wimegg - @”‘“

f.. ltis certit

ied that the
at. ‘sz'zfd,\d . village jg p

above land bel
rivate land,

onging 1o Shri. Cakan Kexale

locateq

l s P
Supervisor Kanungo| eaz ¢ty
’f&f)(:Bfé'?}f»ﬁ‘«t;iz;?w;:;x‘;;:e/
Likabali
: e : . . WiSlang e P,
Iis vertitled that thepa 18 80 forest aggers o1 the above i{%z‘fﬂo‘?}oa : u@v‘ td
Shri. . I kg Lo

¢ 7. \Mowf

. Rénge OGS er '

. R cmZa'
(fuunu&rsiwned §\5

\Bdkabali Fores: gy
3 “ Likaoas

-

ATTESTED
TN —

BantiBaishya
D
22 |)

: 1) Ghy
NG KAM. 32
w22 e xpiry Dats
NOta(;y‘Ni e 2210512023
Regd. No.
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HQ 113 RCC (GREF)
¢G40 99 APO

DUMPING OF DISPOSAL SOL

| agree that disposal of soi] from the widenin

g work can take place in niy land gt
Km#3:€09, Aéee ) on Akajan - Likabaj Along read and I don’t have
any representation for this work of the Border Roads,

...................................

nae, [ HL O M HAR Lo

Village...... G?Cﬂfiw ((’éqi B eLZi
PUNo..vsemn p o 3 R
ey x; 7,?? % ?\SD?;

Wit Meng = R B
Gagi \“if[uéy‘:; y N

E1% ool + o (o
(3’).,..;;."&3\., ..,i‘*.f“:.v. o TS AN A

s @” Zy
1 Jtis certified that the sbove land belong
} . > .

'a.!.a.\,/.L‘ZiO&«um..‘wl!age 18 private land,

Witness

Bl o AL
v,

focated

Supervisor Kany

SRR

LiRg
i WiSlang Diet, (AP
2 1 is certified that there is no forest assets on the above land elongin
Shii. Lakam. kastlo

\
/(5 Mol M M
Range OffTcer
™ Rengs Forss Oy
Countersioned

303k f cras: Ry

Yoy Likubas

ATTESTED
Wm/‘.’\h\d’qﬁl
»LL\ 0 /
Notary,Kamrup(M)
Regd. No.KAM.22

BantiBaishya
* [k (M) Ghy
Kamrup\.:.);‘ :
Read No -HKAM. 22
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To
Hi, 31 RCC (GREF)
C/0 99 APO
DUMPING OF DISPOSAL SOIL
I I agree that disposal of soil from the widening wosk can take piace inmy land al
Km 44,420 to 44 1500 ) onAkajan - Fikabali — Along read and T don’t have
any representation fof this work of the Border }‘“o«xda e
(a) 1\"@4 ()CJX SyoR I\ .1 Q, 2‘(3@&}(7\;\!}'{ ,,3‘
(b) Prominent Lund mark. . Ay ,;\,,,D\ g - T’ i b« o v ’r, ./l 3 é 2/“ &"»P '{»{Dc;‘
- )> L.t e
f'"-/o v /é}‘\“} Z t ok
‘ x R
| Tl (e ool
Nl S t2:2.6)
Village. BT /) Yc}w»:
¥ :
. PHNo .M. C?L,@Q 282\.%8"
Witness ;- &‘/f’ B o

(1. 6[@’/. %gwqf»w .

PR oo

1 a?nd?cw tertand N

e3cht Mguld Grakis ~,
» 3;,,,.,, I; is cer 1"~,ﬁag§§§s ?&?amd bdmwmg lob n’ﬁ@% km[,o louucd

It is certified that there ks no forest wus on th

gi'm ’rq,&w K“J&o

£ %n"%‘mcr

[Rangs Forst OB
bukf eregt Rangg
‘ N uCrai

Countersigned

R

ATTESTED
M:_.‘\/{/,\{'L‘ nan“Ea%&hw‘i
n/')g Kam!up(&' ‘d“’gz
Reqgd No -KAN
ota Ka (M) e%y oiry Date

Regd. NoKAM.22 2210512023
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Hf“‘ U3 RCC (GREF)
CAU 99 APO
DUMPING. OF DISPOSAL SOIL
I Lagree that disposal of soil from the widening work can take place inmy land o
Km. #5910 . 4.5*?&( ) on Akajan leubzm Along road and I don’t have
any representation for this work 6f (he “Horder Road
(@) Arca, 5D KBOMYY,
i "‘*-mt:....,f\ L
p E7O fatly
Wi ol
Village... C @oviy
PHNo.9yng2& 90 55
Witness -
1 Itis certified that the above land belong ging to Shri. Bfp, . Kas o, ]\)ux(ed

at,. gé)aw ..... village is private land,

Sﬂ?m XI sor Kanungo

30 d”ﬁﬁg Obizissioner
Wikiang b?_si. «\r‘\\p
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2 & MINISTRY OF ENVI RONMENT, FOREST

. GOYERNMENT OF INDIA %/\/Mﬁwl KE Z ov)

S & CLIMATE CHANGE

NORTH EASTERN REGIONAL OpeiCs
LA}’V- U-s1 B, LUMBATINGEN
SHILLONG-793021

PHONE NO: 0364-2537609

G FAX NO: 0364-2536041

iR EMAILmoefshil 09@rediffmail.co

: 3 3 i 27" April, 2017
F.No. 3-AN C 023/2013-SH] Q%‘if‘sﬂ* < 7 P

TO, i \
The Principal Chief Conservator of Forests N
Cum Principal Secretary
Deptt.of Environment & Forests
Govt of Arunachal Pradesh
ltanagar,

Sub:  Diversion of 4.5 Ha of forest Jand fo: improvement of Akajan — Likabali — Bame road
from 65.00 km to 71.00 km to NHDL specification by National Highways &
Infrastructure Development Corperation Limited (NHIDCL) in West Siang District of
Arunachal Pradesh,

Sir, 2

This  has got  reference . to  the State  Government’s letter No. FOR.

3-106/CONS/2008/Pt-113/3320-24 Pated Itanagar, the 19" August, 2013 on the subject mentioned

above, seeking pior appraval of the Central Government in accordance with Section 2 of the FCA,

1980. The In-principle approval granted vide letter of even number dated 04.03.2015 subject to

fulfillment of certain conditions. The State Government has furnished compliance report in respect

of the conditions stipulated In the in-principle approval and has requested the Central Government
to grant final aproval.

In this regard and o1 the basis of the compliance report furnished by the State Government
vide letter No.3-1 06/Cons/2008/pt-11/352-57 Dated ltanagar, the 19" April, 2017 and confirmation
from ‘Ad-hoc CAMPA dated 28.02.2017, I am to dnform -that final approval of the Central
Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for
diversion 4.5 Fra of forest land for improvement of Akajan ~ Likabali — Bame road from 65.00 km
0 71.00 km to NHDL specification by National Highways & Infrastructure Development
Corporation Limited (NHIDCL) in West Siang District of Arunachal Pradesh, subject to the
following conditions:

(1) The legal status of the forest land shall remain unchanged,

(2) The Compefmsator}/ Afforestation (CA) shall be carried out over double the degraded forest
land i.e. 9.00 ha identified at Janbo VFR near Janbo village, Karko Forest Range, Jengging under
Yingkiong Forest Division as per the fund deposited by the User Agency & scheme furnished by
the State Govt. The Compensatory Afforestation plantation shall consist of mixed indigenous
species which shall include 20% of Medicinal Plants / Herbs / Shrubs.

(3) An original notification declaring that the degraded forest land as Village Forest Reserve in
accordance of the provisions of the Arunachal Pradesh Anchal and Village F’orfst Reserve
(Constitution and Maintenance) Act, 1975, as amended from time to time and the Assam Forest
Regulation, 1891may be submitted 10 this Regional Office of MoEF & CC, Shillong within a
period of six (6) months from the date of grant of Stage-1L approval for information and record.

ATTESTE D«\,
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& BantiBaishya
Kamrup (M) Ghy
Read No -KAM.22
Expiry Date

.
Notary,Kamrup M)
Regd. No.KAM.22
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/;/ (4) The demarcation of forest Jand proposed for ¢

o

1version shall be done on the ground at projecy

cost using four foet high reinforced tement concrete pillars with serial numbers, forward and 4 ?\
o ekward bearings and distance from pillar 1o priar superseribed on the pillars. alif b
(‘5) The charges for felling, logging and transpo ation of project affected trees should be collected = £
feom the User Agency at the rates approved by the State Govt and deposited with the DFQ g %
concerned for utilization immediately following the diversion of forest land, : ”f‘“"g"’f
(0) The expenditure like stone pillars, demarcation charges, cost of damage of trees felling should, § 5 0% ’
be deposited with the DFO concerned, e £
(7) All other clearances / NOCs under different rules / regulations / local laws and under Forest Dwellers \% g i
8!

(Recognition of Forest Rights) Act, 2006 as required vide MoEF, New Delhi guideline No, 1 1-9/98-FC(P)
dated 05.02.2013 shall be complied with, '

(8) Wherever possible and technically feasible, the user agency shall undertake afforestation B,
measures of indigenous Species along the roads within the area diverted under this approval, in g
consultation with the State Forest Department at the cost of the User Agency, 5

(9) The tree felling shall be done only when it is unavoidable under strict supervision of the State
Forest Department, The actual felling when and how carried out need to be informed.

(10) The user agency shall restrict the felling of trees to the minimuin within the ROW, preferably
extending to 15 m width,

(11) The user agency will undertake comprehensive soil and water conservation measures at the
project cost,

(12) No damage to flora and fauna of the area shall be caused.

(13) The forest Jand shall not be used for any purpose other than that specified in the proposal.
{14) No labour 'c:\mp shall be set up inside the forest area.

(15) The use agencey shall provide fue] wood, preferably alternate fuel, to the labourers working at
the site to avoid damage/felling of trees or buy the fuel wood from the extracted timber from the
Forest Depariment to be used by labourers,

(16) The muck generated in the earth cuttings will be disposed off at the designated dumping sites
and in no case the muck / debris will be aliowed to roll down the hill slopes. The muck dumping
area shall be stabilized and plantation of suitable indigenous species shall be carried out on the
cost of the user agency under the supervision of State Forest Departinent,

(17) The user agency will undertake construction_/ maintenance of retaining / breast wall and
drainage in steep slopes to ensure soil stabilation and provide for proper drains / cross drains,

(18) The designing of the culverts/bridges, over the natural streams/rivers/canals should be done in
such a manner that it does not hamper the natural course of the water. It should not cause rise of
water level resulting in water-logging, and also does not hamper movement of wild animals.

(19) All site specific engineering structures lixe retaining walls, breast wall and drainage shall be
constructed to avoid any soil erosion and for slope stability of the concerned hills,

(20) The User Agency shall obtain the wironmental Clearance under Environment {Protection)
Act, 1986, if applicable. .

(21) The User Agency will have 10 obtain the Forest (Conservation) Act, 1980 clearance for

i

removal, if any, of stone, river sand, river boulders in forest land.
ited under the overall supervision of the concerned Divisional

(22) The proposal will be implemer
Forest Officer. =

ATTESTED e
BantiBaish
* Kamrup (M)
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Notary,Kamru
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€23) In case of any violation of the stipulated conditions immediate action is to be taken by the
. '*est Department as per Ministry’s letter Nu. 5-5/86/FC dated 07.12.1999 and this office Jetter

o, 2-1-531/2004/RONE/Vo) /318102 dated 28.12.2006, (

(24) The layout of the plan of the proposal shall not be changed without the prior approval of the
Central Govem}ment.

(25) No further change in the ownership will be allowed and the forest land proposed 10 be
diverted shal] under no circumstances be ransferred to any other agency, department or person .
(26) The State Government and User Agency shall submit an annual self-compliance report in
respect of the above conditions to this ¢:fice regularly,

(27) In future, any other conditions, as may be found appropriate for the betterment of environment
& wildlife, may be imposed by North Eastern Regional Office.

(28) This approval may be revoked if (he above conditions of approval is not €omplied to the
satisfaction of the North Eastern Regional Office, Shiliong.

Yours faithfully,
£ '37:;{
Y "
S ?U W/!’? 7
(R. L. Sangu)
Ve Addl. Principal Chief Conservator of Forests (©)

Copy to:
I The Chiet Conservator of Forests (Cons)& Nodal Officer (FCA), 0/0 PCCF, Deptt.
ofEnvirongxent & Forests, Government of Arunachal Pradesh, Itanagar.

g A
& 477
i Ly
§ .«fg ?, l/e Addl. Principal Chief Conservator of Forests (C)
5 .
| e
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Govemment in ac
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B S R

GOVERNMENT OF INDiA
MINISTRY OF ENVIRONMENT & FOREST
NORTH EASTERN REGIONAL OIFICE
LAW.ULSIB, LUMBATNGEN
SHILLONG-793021

PHONE NO: 43642537609

FaX NO: 0364-2 :

GRAM: PARYAVARAN, Stii, 1 ONG
Eraitmoefshil 09@rediffmail.com

Hhwenine 7 D

Changs

T
s o

Climaty

-Cum Principal Secretury
Deptt. of Forests, Environment & Wildl
Covt. of Arunachal Pradesh

ftanagar,

(95.00 Km to 105.62 Kin)

This has got reference 10 the Swate G
V/3335-39 dt.19.08.201 subjeet 1
5

cordance with Section 2

3 on the ¢

of

In-principle approval was granted
ful eerta

respect

mett of

subject (o
report in
he Central Governm
mc basis

3-106/Con

and on
Government vide Eet:cr No. FOR.
dated 11.02.2015 & 12.03.2015
U7.2015, 1 am to inform thi
of the Forest (C onservation) Act,

: #§ 1 ‘ TP T
In ithis connection

{7

Section-2
improvement of Akajan ~ Likuba

Diversion of 1.951 ha of fofest land for
Road by BRTF in West Siang District of Arunachal

of the conditions

ent o grant final aproval

tor of Foresis-

ite

averamen

mentioned above, seeking prior approval of the
980. After

the FCA, 1
by this offic

snditions. T

of the comp

P-4
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7

d C&?nﬁ:"fne,“‘l’ from Ad-hoc CAMPA dated 15.04.2015
Final Approval of the Centeal Government is heret by granted under

1980 IU; di

-~ Bame (93.00 K to0 105.6
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e

22" July, 2085
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Mmisrry of Epwi
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Likabali - Bamd
~ Pradesh.

ent of Akajan -

2008/P1-

Central
caretul consideration Uf’ {hc
¢ vide letter ot even number dated
State Government has furnished

the in-prinviple approval and has

FOR. 3-106/CONS/

turnished by the State

and even no

flunce repont
84-88 dated 09.01.2015

Lot

version 1.951 ha of forest land for

Km) Road by BRTF in West Siang

62 K

District of Arunachal Pradesh, subject to the foliowing conditions:

¢ legal status of the forest Jand s

{2) Com pensatory afforesta

depraded

Villige under Pangin
e furnished by the State O

£

s/ Herbs (about 20%).

The degraded comm unity forest land wh

M
Reserve i accordance of the provisions of

Reserve (Constitution and Muamtenance)
Forest Regulation, 1891. The Nodal
from the date of grani of Stage-1l a

degraded forest lane
Pradesh Anchal and Vills age Forest

front time to time and the Axssam Forest R

ch is ransten

Officer

tion (CA) shall be carried out over equivalent arca diverted i.e

community forest lund identified over a part of
Cirele of East Siang District as per the fund deposited by the User Agency &

Jovt. The species planted should be

the

st rcp(n‘t

IProva

Reserve (Constitution anc

atton, 189

revird. -

Notary,K
Regd. No.KAM.22

ATTESTED

LA R

mru

rest Department for the pm wse of compensatory afforestation, s
Arunachal

) Act, 1975, as umended from time to time and the Assim

and send a

hall remain unchanged,

2.0hain
1000 ha. of Duabo area ot' Yemsing,

¢ indigenous and Medicinal Plants
d and mutated iy tavour of

hall be notified as Villag
Anchai and \/i}Ea;g.c Forest

& Forest

Pradesh

cempliance within a period of six (6)
n original notification declaring the

d as Viiluge Forest Rcscr‘.«c in accordance of the provisions of the Arunachul

d Maintenance) Act, 1975, as amended

L to this Ministry for information and

BantiBaishya
Kamrup (M) Chy

Regd.No.-KAM.22
Expiry Date
22/0512023
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(4) The demarcation of forest land propose‘:d for diversion shall b

¢ done on the ground at project

cost using four feet high reinforeed cement concrete pillars with serial numbers, forward and

packward bearings and distance from pillar 10 pillar superscribed on the pillars.

(3) The charges for felling, fouging avd wransportation of project affected trees should be collected
from the User Agency at the rates approved by the State Govt and deposited with the DFO
concerned for atilization immediately following the diversion O
{6) The expenditure like stone piflars, demarcation charges, co
be deposited with the DFO concerned.
ally feasible, the user agency shall
proval, in consultation with the St

¢ forest land.
gt of damage of wrees felling should,

i« undertake gfforestation

(7) Wherever possiblé and techn
measares along the rohds withiit the area diverted under this ap
Forest Department at the projust cost.

(8) The tree felling shall be done only -when it is unavoidable under strict supervision of e State
Forest Department. .

(9) No damage t© flora and fauna of the ared shall be caused.

(10) The forest {and shall not be used for any purpose other than that specified in the proposal. (D
No labour camp shall be established inside the forest ared,

(11) The user agengy shall provide fuel wood, prefera‘b}y alternate fuel, to the labourers working at
the site to avoid damage/felling of trees or buy the fuel wood from the extracted timber from the
Forest Department to be used by labourers. el
{(12) The mudk dumping areu shall be stabilized and plantation of suitublé spyvies prefe
indigenous Medicinal Plants / Shrubs / Herbs shall be carried out over stabilized dumps-on the cost

of the user agency under the supervision of Stute Forest Department.

rably

{13y The designing of the culverts/bridges, over the natural strsmns;’riwr&s-’ck\na15 should be done at
the cost being borne by Project Proponent and in such a manner that it does nat hamper the natural
course of the water, does pot give rise o water-logging, and alen, does not hamper movement of
wild animals.

(14) All site specific engincering Sructures like retaining walls: breast wall and drainage at the cost
peing borne by Project Proponunt and shall be constructed 1O avoid any soil grosion and for slope
stability of the concerned hitls,

(15) The User Agency shall abtain the Enviro
Act, 1986, if applicable.

(16) The User Agency will
removal, if any, of stone, river sand, river poulders in forest land.

(17) The proposal will be implemented under the overall supervision of the Divisional Forest
Officer, Along Forest Division.

(18) In case of any violation of the stipulated conditions immediate action is to be taken by the
Forest Department as per Ministry's letter No. 5.5/86/FC dated 07.12.1999 and this office letter No.
2-1-51/2004/RONE/Vol 11/3181-02 dated 28. 12.2000. N

(19) The layout of the plan of the proposal shall not be chunged without the prior approval of the

amental Clearance under Environment (Protection)

have (o obtain the Forest (Conscwaticm) Act, 1980 clearance for

Central Government.

(20) The User Agency shall submif an annual self-compliance report to this office and the Stat

Guvt, e

JantiBaishya [~
A{\éanc}r#p(M)g | & k‘ J— M)‘" : ‘Mow\m\\
tegd.No-KAM 22/ |/ T(:S\TED ,mt‘““" 0\ ot 8, awzsh S

Expiry Date
2210512023

.(._/_/ / or— v,

v:;‘ / “
12|10 Lw\ m\m;‘j‘woﬂ”‘
(M

4 Notary,Kamru

Regd. No.KAM.22
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e
(21) In future, any other conditions, as may be found appropriate for the betterment ol envi(’ nment

& wildlife, may be imposed by North Eastern Regional Office.

(22) This approval may be revoked if the above conditions of approvai 1s not complied to the

satistaction of the North Eastern Regional Office, Shitlong.
This is issued with the approval of Addl. Principal Chiet Conservator of Forests (€

Yours faithfully,
,‘!;rf‘..‘“/ Lol
(R. L. Sanga)
Conservator of Forests ()
Copy to: .
o  The Chief Conservator of Forests & Nodal Otficer (FCA), Department of Env. Forests,
Sg‘ez'nem of Arunachal Pradesh, Environment & Forests Department, ltanagar.

»

Conservator of Forests (<}

ATTE\S EQA

/

BantiBaishya
Kamrup (N} Ghy
Regd Nc -KAM.22
Expiry Date
22105120623

o o-\10
Notary,Kamrup(M)
Regd. No.KAM.22
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Conservator o

_ ministry of Envirsarment, Forests & Clima
Seoiens! Office (NER), Stiliong -

il smoefshil_09@rediffmail.com g
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F il
39 ! [E g
The Principal Chief Conservator of Fotests- = E
e g
2
S

-Cum Principal Secretary

Deptt. of Forests, Environment & Wildlife

Govt. of Arunachal Pradesh

{tanagar.
Sub: Proposal for diversion of 20.85 ha. of forest land for construction of Arunachal Package
of Roads & Highways : Pasighat - Mariyang — Yingkiong (Pasighat to Ribi Nallah
Sector) {0.00 Km © 16.00 Km) toas by PW.D. in Bast Siang Distriet of Arunachal

Pradesh.
Sir, ) ‘
This has got reference 10 the State Government’s  lettef No. FOR. 5-
43/CONS./2009/28237-38 dt. 28.10.2009 on the subject mentioned above, seeking prior approval
of the Cemiral Government in accordance with Section 2 of the FCA, 1980, After careful
| by the State Advisory Group Commistee, In-principle approval was

!

consideration of the proposa
0 subject to fulfillment of certain

granted vide this office letter of even number dated 16.08.201
conditions. The State Government has fumished compliance report in respect of the conditions
stipulated in the in-principle approval and has requesied the Central Govermment to grant final
aproval.

(n this connection and op the basis of the compliance report furnished by the State
Government vide letter No. FOR. 5.43/Cons/09146-48 dt. 24.05.2011 and even number dated
13.09.2011, 22.11.2011 and confirmation from Ad-hoc CAMPA vide letter No. 1-3/2010-
CAMPA dt. 13.07.2012 & 03.10.2012, [ am to inform hat final approval of the Central
Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for
diversion 20.85 ha. of forest tand for construction of Arunachal Package of Roads & Highways !
Pasighat = Mariyang — Yingkiony (Pasighat to Ribi Nallah Sector) (0.00 Km to 16.00 Km) road
by P.W.D. in East Siang District of Arunachal Pradesh, subject to the followiny conditions:

{1) The legal status of the forest land shall remain unchanged.

(2) Compensatory afforestation (CA) shall be raised and maintained over 41,70 ha of
degraded forest land identified at Pasighat Sration R.F under Pasighat Forest Division
as per the fund deposited by the User Agency & scheme furnished by the State Gov

(3) All other clearances / NOCs under different rules / regulations / local lws and under _l?‘u_ u
Dwellers (Recognition of Forest Rigit s s required vide MoEF, New Ralhl

guideline No. 1 1-9/98.FC(PU) dated 05.02 :
gency will undertake comprehensive soil and water conservation meagdr

i1l be complied with

{4) The user
at the projet cast,

(5) Overburden shall not be dumped outside ihe A
the earth cuttings will be disposed off at the designated dumping sites and inng

the muck/debris will be aliowed to roll down the hill slopes.

width of the road. The juck gener

ATTESTED

\ - Kamrup (M;Ghy
Regd.NQ KAM.22
Expiry Date
2210512023

!\:w\ \®
Notary,Kamrup(M
Regd. No.KAM.22
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{(6) Wherever possible and sechnically feasible, the user agency s
afforestation measures along the roads within the area diverted under this approval, in
consultation with the State Forest Department at the project cost. ! "

(7) Tree felling shall be done only when it s absolutely necessary and unavoidable, and

i that too under strict supervision of the State Forest Department.

(8) The user ageney shall restrict the felling of trees 1o the minimum within the ROW,
preferably not extending to 15 m widih,

(9) No damage to flora and fauna of the . ea shall be caused.

(10)  No labour camp shall be established inside the forest area.

(11)  The user agency shall provide aliernate fuels such as kerosene oil and LPG to the
labourers working at the site to avoid damage to adjoining forests.

(12) The muck dumping arca shall be stabilized and plantation of suitable species shall
be carried out over stabilized Jumps on the cost of the user agency under the
supervision of Stale Forest Department. Stabilization and reclamation of such
dumping sites shall be completed before handing over the same to the State Forest

npie

Fd

& Department as per sehedule & plans. '
(13)  The user agency will provide reaining waills, breast walls and drainage as per

(14)  The designing of the culverts/bridges, if any, over the natural streams/rivers/canals
should be done in such a manner that it does not hamper the natural course of the
water, does not give rise to water-logging, and also does not hamper movement of

g
3;.%.. requirement of the site to make the slope stable.
-]

Rh

wild animals.
(15)  All site specific engineering structures shall be constructed to avoid any soil

/7
of
Oftice (NE

Go

winistry of Envi
Recions!

erosion and slope stability of the concerned hills. .
(16)  The forest land shall not be used for any purpose other than that specified in the
. proposal,
(17) The forest land proposed to be diverted shall under no circumstances be
transferred to any other agency, department or person.
(18) The layout of the plan of the proposal shall not be changed without the prior

A, approval of the Central Govemment.

‘ In case of non-compliance of any of the above conditions the Nodal Officer,

Axunachal Pradesh Forests Deptt. shall suspend the non-forest use of land and submit
\*& >',, sort to this office.

(2 }q,} Any other conditions as may be found appropriate in future for the betterment of
”.?iﬁy_ ronment & wildlife, may be imposed by North Eastern Regional Office, MoEF,

/{\ﬁiﬁi!eng.

,:6@/ The user agency shall submit an annual self compliance report in respect of the

2 above conditions to the State Government and to the Regional Office Shillong

regularly. .
This is issued with approval of Addl. Principal Chief Conservator of Forests (C).

Yours faithfully,

ki

Dy. Conservator of Fortsts (C)

to ! Y

1. The Addl. Principal Chief Conservator of Forests & Nodal Officer (FCA), Ofo

PCCF, Department of Env. & Forests, Governent of Arunachal Pradesh,

; : Y
Environment & Forests Department, ltanagar. ATy

e : T

Dy. Consérvator oﬁf'orems (&)

P o~ 1 h‘ S
ATTESTED Ay
\ s BantiBaishya \
Kamrup (M) Ghy
2o |1o Regd.No -KAM.22

Expiry Date

otaryKamc gy 2210512023
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NORTH EASTERN REGIONAL Q110 1:

LAW-U-SIB, LUMBATNGEN ﬂ WEXURE  pP1i
SHILLONG-793021 - AMNVEKURE o2 (o)
PHONE NO: 0364.2537609 T v
FAX NO; 0364-2536041

Er{imhnmefshiLO‘)@rediffx'rmi!.co -
F.No. 8-87/2009-FC /;2 bo~10 24" October, 2017

To,

The Principal Chief Conservator of Forests-
-Cum Principal Secretary,

Department of Environment & Forests,
Govt of Arunachal Pradesh,

Itanagar.

Sub: Diversion of 90.47 ha. of forest land for construction / upgradation of Yingkiong —
Mariyang ~ Pasighat road from 00.00 km to0 130.384 km point (Arunachal Pradesh Package
of Road & Highway) from CL-9 road to NHDL specification by PWD in Upper Siang
District of Arunachal Pradesh.

Sir,

. This has got reference to the State Government’s letter No. FOR, §-48/Cons. /2009/414-46
dated 28.10.2009 on the subject mentioned above, seeking prior approval of the Central
Government in accordance with Section 2 of the FCA, 1980, The In-principle approval was granted
by MoEF (F.C. Division) vide letter of even number dated 22.03.2010 subject to fulfillment of
certain conditions,

In this regard and on the basis of the compliance report furnished by the State Government
vide letter No. FOR. 5-48/CONS/19/175-78 dated 22.06.2011 and even nos. 753-56 dated
18.06.2016, dt, 26.08.2016 and 13.09.2017 and confirmation from Ad-hoc CAMPA dated
06.07.2016, the final approval of the Central Government is hereby granted under Section-2 of the
Forest (Conservation) Act, 1980 for diversion 90.47 ha of forest land for construction / upgradation
of Yingkiong - Mariyang - Pasighat road from 00.00 km to 130.384 km point (Arunachal Pradesh
Package of Road & Highway) from CL-9 road to NHDL specification by PWD in Upper Siang
District of Arunachal Pradesh, subject to the following conditions:

(1) The legal status of the forest land shall remain unchanged,

(2) The Compensatory Afforestation (CA) shall be carried out over double the area diverted in
degraded forest land i.e. 181.00 ha identified at Idu ~ Keba proposed VRF near Singa village of
Tuting Forest A/C Beat under Yingkiong Forest Division as per the fund deposited by the User
Agency & scheme furnished by the State Govt, The Compensatory Afforestation plantation shall
consist of mixed indegenous species which shall include 20% of Medicinal Plants / Herbs / Shrubs.

(3) An original notification declaring that the degraded forest land as Village Forest Reserve in
accordance of the provisions of the Arunachal Pradesh Anchal and Village Forest Reserve
(Constitution and Maintenance) Act, 1975, as amended from time to time and the Assam Forest
Regulation, 1891 may be submitted to this Regional Office of MoEF & CC, Shillong within a
period of six (6) months from the date of grant of Stage-II approval fclr information and record.

(4) The demarcation of forest land proposed for diversion shall be done on the ground at project
cost using four feet high reinforced cement concrete pillars with serial numbers, forward and

backward bearings and distance from pillar to pillar superscribed on the pillars.
.

ATTESTED y
e~ \,\/!/H'\, BantiBaishya
! * Kamrup (M) Ghy *
»—a—l | OJ"*; Regd.No.-KAM.22
Notary,Kamrup(M
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M\ Ihe charges for felling, logging and transportation of project affected trees should be collected
[fom the User Agency at the rates approved by the State Gowt and deposited with the DFO
concerned for utilization immediately following the diversion of forest land.

(6) The expenditure like stone pillars, demarcation charges, cost of damage of trees felling should,
b deposite@ with the DFO concerned,

(r) All other clearances / NOCs under different rules / regulations / local laws and under Forest
Dwellers (Recognition of Forest Rights) Act, 2006 as required vide MoEF, New Delhi guideline
No. 11-9/98-FC(Pt) dated 05.02.2013 shall be complied with.

(8) Wherever possible and technically feasible, the user agency shall undertake afforestation
measures of indegenous species along the roads within the area diverted under this approval, in
consultation with the State Forest Department at the cost of the User Agency. '

(9) The tree felling shall be done only when it is unavoidable under strict supervision of the State
Forest Department. The actual felling when and how carried out need to be informed.

(10) The user agency shall restrict the felling of trees to the minimum within the ROW, preferably
extending to 15 m width i.e. 12,132 Nos as per the assessment submitted in compliance to condition
no. 14 of ‘IPA’ and under strict supervision of the State Forest Department.

(11) The width of the road shall be kept minimum.

(12) The muck generated in the earth cuttings will be disposed off at the designated dumping sites
and as per the Muck Disposal Plan for Yingkiong ~ Mariyang — Pasighat road submitted by the
User Agency and in no case the muck / debris will be allowed to roll down the hill slopes. The
muck dumping area shall be stabilized and plantation of suitable indigenous species shall be carried
out on the cost of the user agency under the supervision of State Forest Department.

(13) The user agency will undertake compreherisive soil and water conservation measures at the
project cost.

(14) The user agency shall raise strip plantation on both sides and central verge of the road.

(15) The user agency will provide retaining walls, breast walls and drainage as per requirement 1o
make the slope stable,

(16) Construction of small culverts may be avoided and more emphasis should be given on
construction of bridges and tall culverts. The designing of the culverts/bridges, over the natural
streams/rivers/canals should be done in such a manner that it does not hamper the natural course of
the water. It should not cause rise of water level resulting in water-logging, and also does not
hamper movement of wild animals,

(17) No labour camp shall be set up inside the forest area.

(18) The user agency shall provide fuel wood, preferably alternate fuel, to the labourers working at
the site to avoid damage/felling of trees or the user agency to buy the fuel wood from the extracted
timber from the forest department to be used by labourers.

(19) No damage to flora and fauna of the area shall be caused,
(20) The forest land shall not be used for any purpose other than that specified in the proposal.

(21) the forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or person.

(22) The user agency will assist the State Government in conservation and preservation of flora and
fauna of the area in accordance with the plan prepared by the Chief Wildlife Warden of the State.

(23) The user agency will involve an environmentalist to advice the agency on protection of flora
and fauna and associated mitigative measures. X
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= (24) The-qser agency should involye Preserving wild)ife corridors, imcr~connecz’tvity and taking
‘ safeguardmg sensitive habitat by making gentle slopes at bogh the uphil side ang downhill s ¢ 1o
facilitate free movement of animals and by putting sujtable marks and signage at both ends a_ o

the report of CWLW and in Consultation wigh local Forest officer, '

o

(25) The lay out of the plan sha)] not be changed without the prior pproval of the Centry)
Governm ™

(26) The User Agency shal] obtain the .Em‘ironnwnml Clearance under Environmenq (Pmtcczien)
Act, 1986, ifappiicable.

(27) The User Agency wi]| have to obtain the Forest (C‘onscrvurim) Act, 1980 clearance for
removal, if any, of stone, river sahd, river boulders in forest jand.

(28) The Proposal wij] be impletented under the overg]] Supervision of the concerned Divisiong)
Forest Officer.

(29) In case of any violation of the Stipulated conditions immediate action is to be taken by the
Forest Department as per Ministry’s Jerter No. 5-5/86/p¢ dated 07.12,1999 and this office Jetger No.
2-1-51/2004/RONE/V01 1173181-02 dateq 28.12.2006. :

(30) The State Government and User Agency shall submit an anhual self-compliance report in
respect of the abovye conditions to thig office regula] Y.

(B n future, any other conditions, ag may be found appropriate for the betterment of environment
& wildlife, may be imposed by North Eastern Regional Offjee.

(32) This approval may be revoked if the above conditions of approval is not complied to the
satisfaction of the North Eastern Reglona] Office, Shillong.

Yours fairhi‘ull){,«‘:

§ A |
iy s B N
(Sunil Kurdhy Aggarwal)
Addl, Principal Chier Conservator of Forests )
Copy to - B :
The Add), Principal Chief Conservator of Forests & Nodal Officer (FCA), Department of

Environment & Forests, Govt of Arunacha] Pradesh, Itanagar,

o
Lh \é/ 19/e]ré17

5 SRS |

Addl. Prfﬁ&ibiﬁ”éhi'éfConservawr of Forests (C)

L
s
~

ATTESTED
W’\M L 1
092 L’W Jﬁa
Notary,Kamrup(M)
Regd. No.KAM.22

Expiry Date
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MUCK DISPOSAL PLAN
FOR
YINGKIONG-MARIYANG-PASIGHAT ROAD
FROM STRETCH:0.00 TO 130.384 KM
{(YINGKIONG TO RIBI NALLAH)

TECHNICAL NOTE ,

INTRODUCTION: | :
The Yingkiong-Mariyang-Pasighat Road {140km) a single lane state PWD road has been identified by the MORTH for
double laning under SARDP-NE under District Connectivity Highway. The project has been put under Prime Ministers’ Package. The
Ministry of Environment &Forest (MOEF) Govt .of india has conveyed its in-principle approval for diversion of 90.47 hectare of forest
land for construction/ mmm,amcos of this road Vide F.NO.8-07/2009-FC Dtd 22/03/2010 for the siretch 0.00 to 130.384 km
{Yingkiong to Ribi Zmzwl in Upper Siang District of bﬁcam_mm_& Pradesh The mccq.mmm_m,owaw .??nw Disposal Em: g ,% - state PWD was 2
mandatory prior to the stage-li clearance, xm:nm this Muck Disposal Plan uﬁmrm«ma and mcw?nmm

APPROACH:-

1)The proposed Highway alignment is all along the existing Yingkiong-Marivang-Pasighat Road except in few
stretches where nominal shifting of the existing alignment is effected to accommodate the geometrics design parameters as per
double laning highway specifications.

2) The muck disposal plan is prepared after a thorough site inspection and interaction with the local inhabitants. The
muck disposal chainages/locations are mostly identified in the areas along the proposed road in the abandoned agricuitural and
horticulture land. In the habitation area of nearby viliages, areas like abandoned/waste land type of the village areas are identified.
This will further contribute to the land development of these abandoned areas. In few locations the abandoned existing PWD road
are also identified for the same. A
No ecological damages or environmenta! pollution will occur due ta these muck disposal plan.

ATTESTED .,,i._,.ws%wwa%w s
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ABSTRACT OF MUCK DISPOSAL PLAN

;9 MUCK VOLUME 4S5 PER DPR MUCK DISPOSAL AS PER STRIP PIAN S
W ; Chainage & Dumping L
mm SXa {in mhm o Muwwwsm off Ba Mwﬁsm o K:MMWWMM«%M . MMMM%%MQM WMMMMWM%WM& Type of land Remarks
Miilol Prom ey Cum.(4-5) pldh { Details in Dwg.)
L 2 G D 5 | 6 7 8 9 1 10
I 000 1000 31750.28 565.23 31185.05 : ww Mmmwm% b amwosﬁam
2 L0 2100 5889580 289.07 68606.73 e o land(shum area) .
3 2.100 3.010 6679691 111 66785.80
1 3010 4010 102939.51 4863 102890.88 41012 154050 -do-
s 4.010 5.010 12212831 3911.89 118216.42 130 17 109800 -do-
6 5.010 6.010 61796.59 6313.00 55483.59 181024 80030 ~do-
7 6.010 7.110 51992.70 6410.16 45582.54 251028 47430 -do-
& 7.110 8.010 24000.90 2062.45 21938.46 2910 30 28320 do
9 8.010 9.010 91041.32 182416 ©  §9217.17 311040 95980 -do-
10 9010 10010 126097.77 254.61 125843.16 411049 134130 -do-
10010 g1010 108053.85 165.05 107888.80 5010 55 100380 ~do-
2 110 12010 79761.50 304.69 79456 81 56 0 59 101550 S —y
B 1200 1300 »EE.E% - ¥ mm:: Baishya) |
155057.84 34912.08 120145.76 6010 63 125460 do- amrup (M) Gry |
413010 14010 335953.47 13536.80 322416.67 691075 315170 do- mmmmm,w o-KAM.22/]
5 14010 15010 94053.02 6175.81 87877.2i 76 to 80 131850 -do- Nw\ow«mwwwm _
16 15.018 16.010 120655.04 9905.11 110749.93 81t 86 59610 -do- e w& :
17 16010 17010 168371.98 4757.48 163614.51 87 10 88 142800 -do- OF A
B 17000 13010 119611.20 3396.38 116214.83 89 ~do- M
9 18010 19010 95914.04 3090.28 92823.76 89 s -do- ;
20 19010 20010 86378.84 4378.95 81999.89 9010 91 93600 do- |
ATTESTED W
10f10 Qqq..vv/?} ,
>\
ZOSQ_XmBEREV _
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o Dumping i
Cut Volume in Fill Volume in Kc&.n <c:5.5 e Ground No. as Ucﬁnmsm.oacsa M
Cous c disposal in Shover i S1vd Capacity in Cum. Type of land | Remarks
= osias Cum.(4-5) P ( Details in Dwg) -
plan
010 128421.93 513.22 127908.71 9210 93 142800 Aiins
. 22.010 30227.31 7851.60 22375.71 %410 98 165670 Habitation Gobuk Village Area
1 i o gn o
23.010 104699.25 4947.84 99751.42 99 162000 and(village arca)
24.010 34755.99 3500.87 31255.12 100 do-
25.010 32601.33 2276.47 30324.86 100 -do-
25.202 4139.92 2065.35 2074.58 100 e ~do-
27.210 48518.76 1759.52 46759.24 100 ~do-
28.220 98636.92 553.08 98083.84 101 §1000 ~do>
29.220 79662.34 475.12 79187.23 :
30.22¢ 12994725 612.44 129334 8] 102 162000 -do
31.220 101613.68 208.45 1014052 103 128000 ~do
M\,J & 31220 32.22 112035.73 69.77 111965.96 104 100000 <o
) 3 32220 33210 83509.10 1672.29 81836.81 108 -do
/K & 148500
34 33210 34.210 90660 49 386.46 90274.03 105
£33 34910 35210 85677.84 475.82 85202.02
L3 35210 36220 64635.60 223.78 64411.82 106 10 107 161500  Abeadmied
, 2 BHorticuitueg vl
37 36220 37.210 172659.37 326.21 172333.17 108 112500 i
37210 38.220 160239.98 17633.03 142606.95 109 157500
38.220 39.220 14272031 5986.54 136733.77 110 141750
39.220 40.220 214091.79 194.25 213897.54 Nlto114 261100
40.220 41.220 102714.38 71.96 102642.42 115 67500
41220 42210 87791.15 73.54 87717.61 116 108000
4210 43.220 119731.53 29.36 119702.17 17
S 43220 44220 125565.05 24.42 125540.63 118
<l f 2ot1b

ATTESTED
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Remarks

”

47161522

uuomw.uw ~do-
12113221
s iR i.mm&mu,.,omx«e g .>mwmmom&
: ‘aw 500 897374.06

" Habitation ~
= En%mz,mwm_ﬁnmv

50.500 63422.35

SE500 © 62773.04 -do-

52500 66018.56

53.500 69514.09
54500

345 . 6941675 127
71837724 21680 78160.44 128
6293062 m,wﬁw; 6263413 129
81728.74 75233 80976.41 126
221078.97 3139.81 217939.16 13010131
195387.96 : 19528472 ) 13210133
68956.12

12407834 58.

ficill 851y Mum—

68914.65 /13410140
12402027 14Ltol48 -

Dalbing & Mariyang
Village Area

v quwm,» 7

.\.mu@u;m
FALA mmmombm ;




S
~+—Type of land Remarks

~do- Damro Village A,

500 ——72.500 -

Bl ppsnlees
5542.56 29446975
265 20550066

U500 75485 . 1anvisis 1717 _Hm&ww&

Chainage Stas from Pasighat Ead” :

_ﬁwumﬁo{ e ~do-
255300 - -do-
1 mo.oo& ~do-

Ribi Nallah at 145
Abandoned - (From Sheet No 1
Agriculture land 130

-do-

SIARG 19300 . 9 10212.0 w.w,wmmm”%

wg

15300 16.200 45472.00 16453.00

2901900 2
16200 17.070 39928.00 17202.00 2272600 223

-do-
~do-
~do-
~do-

12716.00 3475.00 24100 224
53658.00 4953.00 o
48925.00 12848.00

ATTESTED \

. ~
AN
Notary, xw\w:\ER M)
Regd. No.KAM.22
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Remarks

Sillie Village Area

s aﬁ&%
$3245.00 8243700
- 7360300 56239.00 2 =
3198400 . 25453.00 243 s
9255100 81112.00 244 <do- ,
@ 12682600 ° 12667900 N& do-
/u\ 234626.00 7 232760.00 4o
100230.00 100280.00 5y

ATTESTED
HITES

v
Notary,Kamrup(M)
Regd. No.KAM.22




(69

39.500
39.650
39.65 40.000
40000 40.500
10500 41050
S 41050 41350
0 42,000

2700

43250
" 43.600

37.400 7397700

38.300 62506.00
-..,mw.,m,oo; oAy MS«M.M.S‘,J‘!!

39.300 53264.00

17188.00
. 1382500

32396.00

3322600
52559.00
20037.00
79937.00
75923.00
54207.00"

37591.00

110.00 266
: 52393.00 267
¢ @ 2003600 - 268
A 79824.00 269
"27.00 dm.”.wm.%, ; 27
0000 s 5390700 S 7
0.00 7

,‘ L Type of Jand

Wnawﬁ)./ Y

zt\\,\,

ie5s ‘Abandoned.

ellin

g Tactor o (A) 1 (1147249.75%

\ * wm::mmmm:v&

ATTESTED
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MENT & FORESTY

MINISTRY OF ENVIRON,
NORTH EASTERN REGIONAL OFFICE
LAW.U.815, LUMBATNGE N
SHILLONG=793021

PHONE NO: 0364-2537609

FAX NO, 03642536041

GRAM: PARYAVARAN, SHILLONG

EMAIL:moefshil_09@rediffmail.com

Ponecure S,
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To,
The Principal Chief Conservator of Forests-
-Cum Principal Secretary
Deptt. of Forests, Eavironment & Wildlife
Govt. of Arunachy) Pradesh f 5
Itanagar,

Sub;

Proposal for diversior of 14.45 Ha, of forest land for construction of Trans
Arunachal Highway (NH 52 B) from Pasighat 1o Pangin {0.00 Km to 20.00

25" March, 2014

Foregyy

.

Km) Road by PWD in East Siang District of Arunachal Pradesh.

Sir,
This has BOU reference to the State Government

s letter No. FOR. 5.

3I/CONS‘/2008!28,239-40 dated 28.10.2009 og the subject mentioned above, seeking prior
approval of the Centra] Government in accordance with Section 2 of the FCA, 1980, After

careful consideration of the proposal by the

State Advisory Group (SAG), In-principle

approval was granted vide this office Jetter of even number dated 05.01.2011 subject to
fulfiliment of certain conditions, The State Government has furnished compliance report in
respect of the conditions stipulated in the in-principle approval and has requested the Centra)

Govermment to grant final aprova),

»

In. this connection ang on the basis of the compliance report furnished by the State

Government vide letter No. FOR, 5-31/CONS/08/1451-53 dated 15.06.2012 ang even no

dated 11.02.2014
that final approval of the Central Government is hereby granted

and confirmation from Ad-hoc CAMPA dated 26.02.2014, I am to inform

under Section-2 of the

Forest (Conservation) Act, 1980 for diversion of 14.45 Ha. of forest land for construction of

Trans Arunachal Highway (NH 52 B) from Pasighat to Pangin (0.00

Km to 20.00 Km) Road

by PWD in Bast Siang District of Arunachal Pradesh, subject to the following conditjons:

(1) The legal status of the forest land shal) remain unchanged,
(2) Compcnsatcry afforestation (CA) shall be carried out over doub)

¢ the area diverted (29.0

ha.) of degraded forest land identificd ar Pasighat Station Reserve under Pasighat Forest
Division as per the fung deposited by the User Agency & scheme furnished by the State

Gowt,

(3) Demarcation of forest land proposed for diversion shall be done on the ground at project
cost using four feet high reinforced cement concrete pillars with serial numbers, forward and
backward bearings and distance from pillar to pillar superscribed on the pillars,

(4) The User Agency shall transfer an amount of Rs. 53.12 Lakhs
twelve thousand) only being the cost of Wildlife Management Plan
segment to the Adhoc CAMPA through State Forest Department
months,

(Rupees fifty three lakh
for this project highway

within a period of three

Al

(5) All other clearances / NOCs under different rules / regulations / local laws gnd under Forest
Dwellers (Recognition of Fores Rights) Act, 2006 as required vide MoEF, New Delh guideline No,

11-9/98-FC(Pt) dated 05.02.2013 shall be complied with,

So— s L

ATTESTED

Tﬁrﬂs—L LN 1
a2 1o H
Notary Ka rup(M)
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¢ The user agency will undertake comprehensive soil and water conservation measures at the
projct cost.

(7) The overburden shalf o be dumped outside the width of the road, The muck generated in
the earth cuttings will be disposed off at the designated dumping sites and in no case thc"
muck/debris will be allowad to roll down the hill slopes,

(8) Wherever possible and technically feasible, the user agency shall undertake afforestation
measures along the rouds within the area diverted under this approval, in consultation with the
State Forest Department at the project cost. ‘

(9) The tree felling shall be done, only, when it is absolutely necessary and that too under
strict supervision of the State Forest Department,

(10) The user agency shall restrict the felling of trees to the minimum within the ROW,
preferably not cxten'ding 1o 15 m width,

(11) No damage to flora and fauna of the area shall be caused,

(12) No labour camp shall be established inside the forest area,

(13) The user agency shall provide fuel wood preferably alternate fue] to the labourers
working at the site to avoid damage/felling of trees or buy the fuel wood from the extracted
timber from the Forest Department to be used by labourers.

(14) The muck generdated in the earh cuttings will be disposed off at the designated dumping
sites and in no case the muck / debris wijl be allowed to roll down the hill slopes,

(15) The muck dumping area shall be stabilized and plantation of suitable species shall be

- carried out over stabilized dumps on the cost of the user agency under the supervision of
. State Forest Department,

(1 6)Thetdcsigning of the cu]vem/bridges, if any, over the natural streams/rivers/canals should

be donein such a manner that it does not hamper the natural course of the water, does not

give rise tg water-logging, and alse does not hamper movement of wild animals,
(17DAIl site specific enginccring struectures like retaining walls, breast wall and drainage shall
be constructed to avoid any soil erosion and slope stability of the concerned hills, .

(18) The user ageney will involve an environmentalist to advise the user agency on protection
of flora & fauna and associated mitigative measures,

(19) The user agency will assist the State Government in conservation and preservation of
flora and fauna of the area in accordance with the plan prepured by the Chief Wildlife Warden
of the State. Attention will be particularly given to providing safe crossings and corridors for
wildlife species and protecting sensitive habitats Jike wetlands, grasslands and woodloands
from degradation, Where canopy continuity is required for particular species, special
measures shall be prescribed by the CWLW for providing crossing points. Where ‘certain trees
used for nesting / rookeries of species like birds of prey, herons, storks, hornbills, etc., are to
be destroyed, alternative stryctyre shall be provided ‘and- the trees transplanted. This
conservation plan wil] be implemented by the State Government at the cost of the user
agency,

(20) The User Agency shall obtain the Environmental Clearance under Environment
(Protection) Act, 1986, if applicable. >

(21) The User Agency will have to obtain the Forest (Conservation) Act, 1980 ¢learance for
removal, if any, of stone, river sand, river boulders in forest Jand.

{
of Forests (Central)
ament of Indis,
,L"?me & Climate Change
ve (NER), Shillong « 21

AFTESTED
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43 \I;A,T":’f

Notary,Kamrup(M)
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" (26) Any other conditions, as m

F

(22) The proposal will be implemented under the overall supervision of the Divisional Forest
Officer, Pasighat Forest Division.

(23) In case of any violation of the stipulated conditions immediate action is tg be taken by
the Forest Department as per Ministry’s

'y’s letter No. 5-5/86/FC dated 07.12.1999 and this office
letter No, 2-1-5 1/2004/RONE/ Vo1 11/

/3181-02 dated 28.12.2006.
(24)The layout of the plan of the proposal st
the Central Government,

(25)The forest land shall not be used for any purpose other than that specified in the proposal.

f ay be found approph’ate in future for the betterment of
environment & wildlife, may be imposed by North Eastern Regional Office.

(27) This approval may be revoked if the above conditions of approval is not complied to the
satisfaction of the North Eastern Regionil Office, Shillong, *

(28) The user agency shall submit an annual

selt compliance report in respect of the aboye
conditions to the State G

ovemment and to the Regional Office Shillong regularly,

This is issued with the approval of Addl. Principal Chief Conservator of Forests (C).

Yours faithfully,

3

tall not be changed without the prior approval of

- L Yatton) 7475 57‘7

Dy. Conservator of oOrests (C)
Copy to ;
1. The Chief Conservator of Forests & Nodal Officer (FCA), Department of Eny. &
Forests, Governent of Arunachal Pradesh, Environment & Forests Department,
Itanagar, v

2. IGF (Forest Conservation), Ministry of Environment, Paryavaran Bhawan, CGO
g Complex, Lodhi Road, New Delhi, as per their letter No. 1-372012-CAMPA dtd.

S 26.02.2014,
@
Dy. CMS/M 3 7orest§ (2?7%

ATTESTED
')YYL__‘-WV,L'

22 110
Notary,| 'amr'-é?'d)
Regd. No.KAM.22

W
* [BantiBaisp, ,\
Kamrup (m Chy
Regd‘No.-KA:‘-'l.if‘Z
Expiry Date
22/05/2023
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" . - GOVERNMENT OF INDIA WRE TR
LU3E Ty MINISTRY OF ENVIRONMENT & FORESTS wataver v§ g9 Harery
NORTH EASTERN REGIONAL OFFICE e &g @Tafan
Law-U-8ib, Lumbatngen aroRie, gragty
* Near MTC Workshop, Shillong 793 021 e A wway ¥ ure, Rl 793021
R} e/ Tel: (0364) - 253-7609/7340/71395/7278 aw/Fax; (0364) - 2536041
GRAM: PARYAVARAN, SHILLONG wR ¢ g, et :
45/ Email - mofner-meg@ric.in & moeMer@dataone.in )
No. 3-AN C 071/2009-SHI 28 P35~ 74 5" January, 2018
To, ;
The Principal Chief Consetvator of Forests-
-Cum Principal Secretary
Department of Environment and Forests
Government of Arunachal Pradesh
Itanagar.
Sub Proposal for diversion of additional area of 7.33 ha of forest land for disposal of muck in

connection with construction / improvement of Trans-Arunachal Highway (NH-52 B)
Pasighat — Panginroad 0.00 km to 20.00 km in East Siang District of Arunachal Pradesh.

Ref: This office letier No. 3-AN C 071/2009-SHI/1298-99 dated 24.07.2017 (copy enclosed).

Sie,

In inviting a reference to the subject and letter cited above, I am to inform that in the REC
meeting held on 18/07/2017 this instant propusal for diversion of additional area of 7.33 ha of forest
land for disposal of muck in connection with construction / improvement of Trans-Arunachal Highway
(NH-52 B) Pasighat — Pangin road 0.00 km to 20.00 km in East Siang District was discussed and the
Regional Office has informed to the State Govt about the decision of the committee w.r.t. sl. no. (i1)

vide letter dated 24.07.2017. However, till date the State Govt. has not yet submitted a fresh proposal
to this office.

In view of the above, the State Govt is again requested to submit the proposal to this office
for taking further necessary action.

Yours faithfully,
Encl As above. L

i & /'/m ¥
(8. K. Aggarwal)
Addl. Principal Chief Conservator of Forests (C)
Copy to:
1. The Addl. Principal Chief Conservator of Forests (Cons) & Nodal Officer (FCA),
O/o PCCF, Deptt. of Environment & Forests, Government of Arunachal Pradesh, Itanagar.

ety J)
%’AMM 3” cl TR E g
Addl Principal Chief*Conservator of Forests (C)

ATTESTED

AN \'\A
\0 Regd.No -K. E )

et ‘ A');X Expiry Date
Notaryfamrip() 2210512023
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NORTH EASTERN REGIONAL OFFICE

SHILLONG-793021
PIONE NO: 0364-2537609

. LAW-U-SIB, LUMBATNGEN ; /Q\/)é/(’{u‘?[ 5()
- 240 T ]

FAX NO: 0364-2536041
EMalL:moefshil_09@rediffmail.co 5
7 T # W
F.No. 8-83/2009-FC o}, 0 -7 ) 24" August, 2010 © £y
o o BBy
: 2a b
To, § ’; §f
The Principal Chief Conservator of Forests- T el
o LB
-Cum Principal Secretary, 2 § gg‘?
Department of Environment & Forests, §f3.§g
Govt of Arunachal Pradesh, ! é‘ %g
S
Itanagar. o

4

Sub: Proposal for-diversion of 50.37 ha. of forest land for construction / improvement of Trans

Arunachal Highway (NH-52 B) Pasighat to Pangin road from 20.00 km point to 76.00 km

point from CL-9 road to NHDL specification by PWD in East Siang District of Arunachal
Pradesh, :

Sir,

This has got reference to the State Government’s letter No. FOR, 5-31/Cons./2008/Pt-1 417-

19 dt. 28.10.2009 on the subject mentioned above, secking prior approval of the Central

Government in accordance with Section 2 of the FCA, 1980. The In-principle approval was granted

by MoEF (F.C. Division) vide letter of even number dated 18.03.2010 subject to fulfiliment of

certain conditions. - The State Government has furnished compliance report in respect of the

conditions stipulated in the in-principle approval and has requested the Central Government to grant

final aproval,

" In this regard and on the basis of the compliance report furnished by the State Government
vide letter No. FOR. 5-31/CONS/08/Pt/183-85 dated 22.06.2011 and even nos. 2901-02 dated
21.12.2012, 7022-23 dated 10.12.2013 726-29 dated 15.06.2016 & 1113-15 dated 05.08.2016 and
confirmation from Ad-hoc CAMPA dated 06.07.2016 & 22.08.2016, | am to inform that final
approval of the Central Government is hefeby granted under Section-2 of the Forest (Conservation)
Act, 1980 for diversion 50.37 ha of forest land for construction / improvement of Trans Arunachal
Highway (NH-52 B) Pasighat to Pangin road from 20.00 km point to 76.00 km point from CL-9
road to NHDL specification by PWD in East Siang District of Arunachal Pradesh, subject to the

following conditions:

(1) The legal status of the forest land shall remain unchanged.

(2) The Compensatory Afforestation (CA) shall be carried out over double the degraded forest land
i.e. 101.00 ha identified at Yemsing VFR under Yingkiong Forest Division as per the fund
deposited by the User Agency & scheme furnished by the State Govt. The Compensatory
Afforestation plantation shall consist of mixed indegenous species which shall include 20% of
Medicinal Plants / Herbs / Shrubs. c

(3) An original notification declaring that the degraded forest land as Village Forest Reserve in
accordance of the provisions of the Arunachal Pradesh Anchal and Village Forest Reserve
(Constitution and Maintenance) Act, 1975, as amended from time to time and the Assam Forest
Regulation, 1891 may be submitted to this Ministry within a period of §ix (6) months from the date
of grant of Stage-I1 approval for information and record.

(4) The demarcation of forest land proposed for diversion shall be doneyon the ground at project
cost using four feet high reinforced cement concrete pillars with serial numbers, forward and
backward bearings and distance from pillar 1o pillac superscribed on the pillars. ‘

ATTES‘T D .
W‘)—‘V{a‘/’ 4 N
Banti E)T}""“" R
2'>-Ja‘0 )H Kan’fup;?v’;.:j‘: ¥
Notary,Kamrup(M) Regd Nc -KAM.22

Expiry Date

2210512023

Regd. No.KAM.22




from the User mgsivy w. .. k’? S)

concerned for utilization immediately following the diversion v swiee.

_«6) The expenditure like stone pillars, demarcation charges, cost of damage of trees felling shoula,
be deposited with the DFO concemed. i

(1 All other clearances / NOCs under different rules / regulations / local laws and under Forest Dwellers
(i _ounition of Forest Rights) Act, 2006 as required vide MoEF, New Delhi guideline No. 11-9/98-FC(Pt)
dated 05.02.2013 shall be complied with.

(8) Wherever possible and technically feasible, the user agency shall undertake afforestation
measures of indegenous species along the roads within the area diverted under this approval,/ﬁn
consultation with the State Forest Department at the cost of the User Agency.

(9) The tree felling shall be done only when it is unavoidable under strict supervision of the State
Forest Department. The actual felling when and how carried out need to be informed.

(10) The user agency shall restrict thefelling of trees to the minimum within the ROW, preferably
extending to 15 m width, g
(11) The user agency will undertake comprehensive soil and water conservation measures at the i
project cost.

(12) No damage to flora and fauna of the area shall be caused.

(13) The forest land shall not be used for any purpose other than that specified in the proposal.

(14) No labour camp shall be set up inside the forest area.

(15) The user agency shall provide fuel wood, preferably alternate fuel, to the labourers working at

the site to avoid damage/felling of trees or buy the fuel wood from the extracted timber from the

Forest Department to be used by labourers.

(16) The muck generated in the earth cuttings will be disposed off at the designated dumping sites

and in no case the muck / debris will be allowed to roll down the hill slopes. The muck dumping

area shall be stabilized and plantation of suitable indigenous species shall be carried out on the cost

of the user agency under the supervision of State Forest Department.

(17) The user agency will undertake construction / maintenance of retaining / breast wall and
drainage in steep slopes to ensure soil stabilation and provide for proper drains / cross drains.

(18) The designing of the culverts/bridges, over the natural streams/rivers/canals should be done in

such a manner that it does not hamper the natural course of the water. It should not cause rise of -
water level resulting in water-logging, and aiso does not hamper movement of wild animals.

(19) All site specific engineering structures like retaining walls, breast wall and drainage shall be
constructed to avoid any soil erosion and for slope stability of the concerned hills.

(20) The user agency will assist the State Government in conservation and preservation of flora and

fauna of the area in accordance with the plan prepared by the Chief Wildlife Warden of the State.
Attention will be particularly given to providing safe crossings and corridors for wildlife species

and protecting sensitive habitats like wetlands, grasslands and woodlands from degradation. Where
canopy continuity is required for particular species, spcc@gl measures shall be prescribed by the
CWLW for providing crossing points. Where certain trees used for nesting / rookeries of species

like birds of prey, herons, storks, hornbills, etc., are to be destroyed, alternative structure shall be
provided and the trees transplanted. This conservation plan will be implemented by the State
Government at the cost of the user agency.

(21) The user agency will involve an environmentalist to advice the agency on protection of flora

and fauna and associated mitigative measures.

(22) The User Agency shall obtain the Environmental Clearance under‘ Environment (Protection)

Act, 1986, if applicable,
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(23) The User Agency will have t0 obtuin the Forest (Canservation) Act, 1980 clearance for

removal, if any, of stone, river sand, river boulders in forest land. o

{24) The Proposal will be implemented under the overal] supervision of the concerned Divisional
Torest Officer, j

45) In case of any violation of the stipulated conditions immediate action is to be taken by the
Forest Department as per Ministry's letter No, 5-5/86/FC dated 07.12.1999 and this office letter No.
2-1-51/2004/RONE/Vol /3181402 dated 28.12.2006.

(26) The layout of the Plan of the proposal shall not be changed without the prior approval of the

Central Government, i
(27) The forest land proposed to be diverted shall under no dircumstances be transferred to any
other agency, department or person,

(28) The State Goverfithent and User Agency shall submnit at annual self-compliance report in
respect of the above conditions to this office regularly,

(29§'In future, any other Conditions, as may be found appropriate for the betterment of environment -

& wildlife, may be imposed by North Eastern Regional Office.
(30) This approval may be revoked if the above conditions of approval is not complied to the
satisfaction of the North Eastern Regional Office, Shillong,

This is issued with the approval of Addl. Principal Chief Conservator of Forests (©) ite

Yours faj hfully,

/}Zﬂ‘\ Q_{/ (&7/ /6
(R. L Sanga)
Conservator of Forests (C)
Copyto:
¢ ThegChief Conservator of Forests & Nodal Officer (FCa), Department of Environment &
Forests, GA%Ct of Arunachal Pradesh, ltanagar, -

g Conservstor of F orests (C)

O/C’
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NORTH EASTERN REGIONAL OFFiCE R &Y @410

Law-U-Sib, Lumbatngen TN, gragdy
© Near MTC Workshop, Shillong 793 62 AR watey ¥ v, Aratr 790021
eal/ e (0364) - 253-7609/7340/7395/7275 IFax: (0364) - 2536041
“ORAM: PARYAVARAN, SHILLONG AL Yufaso, o
1/ Email ~ mofoer-meg@nic.in & metner@daaone.in
No. 8-83/2009-FC Mao - 0/ ' 59 January, 2018
To,
The Principal Chief Consezvator of Forests-
-Cum Principal Secretary
Department of Environment and Forests
Government of Arunacha] Pradesh
Itanagar,
Sub : Proposal for divetsion of additional area of 20,22 ha of forest land for disposal of muck

in connection with tonstruction / improvement of T rans-Arunachi] Highway (NH-52
B) Pasighat ~ Putigin road 20.00 km to 76.00 km to NHDL specilication by PWD in Upper
, Siang District of Atunachal Pradesh.

Ref': This office lettet No. 8-83/2009-F ¢/ 1300-01 dated 24.07.2017& even no, 1894-95 dated
12.09.2017 (copy enclosed).

Sir,

In inviting a refétence 1o the subject and letter cited above, I ant to inform that in the REC
meeting held on 18/07/2017 this instant proposal for diversion of additional area of 20.22 ha of forest
land for disposal of muck in connection with construction / improvement of Trans-Arunachal Highway
(NH-52 B) Pasighat ~ Pangin road 20.00 km to 76.00 km to NHDL specification by PWD was
discussed and the Regional Office has informed to the State Govt about the decision of the committee
w.rt sl no. (i) & (i) vide letter dated 24.07.2017. Further, the status of uploading of on-line
application of the proposal for diversion of additional area of 20.22 ha was requested from the State
Govt by the Regional Office vide letter dated 12.09.2017. However, till date the State Govt. has not vet
submitted a fresh proposal to this office,

In view of the above, the State Govt is again requested to submit the proposal to this office
for taking further necessary action,

Yours faithful}y,

Encl As above, £ , \L/
WWQZM e
(S. K. Aggarwal)
Addl. Principal Chief Conservator of Forests (C)
Copy to:
13 The Addl. Principal Chief Conservator of Forests (Cons) & Nodal Officer (FCA),
O/o PCCF, Deptt. of Environment & Forests, Government of Arunachal Pradesh, Itanagar,

ffm"

Addl. Principal C(Ex'ef/‘z‘orzsen'ator of Forests (C)
¢ /

ATTES\T D w
[h‘ﬁ;———
‘Ln-llo 'L‘

Notary,Kamrup(M)

Regd. No.KAM.22
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oy Al
F.No.6-147/2015 WL (36" Meeting) - : ﬁ/‘f‘fx Wj’ f C%Q)
Government of India ! o
Ministry of Envirenment, Forest & Climate Change
Wildlife Division

* kK ]

>

_Jndira Paryavaran Bhawan
Jor Bag Road, Aligan]
New Delhi-110003

' | Dated: 13112013,
GT\ 03}30 }é'?o, .
' - The Principal Secretary (Forests) ;

b ¥ Department of Forests Cor

f‘ W A Government of Arunathal Pradesh

W Itanagar-791111,

- Sub: Minutes of the 36" Mecting of Standing Comumittee of NBWL,

%@ ..Sir,

s During the 36" Mecting of Standing Committee of NBWL held on 4™ November 2015
, -under the Chaitmanship of Hon'ble Minister of State (Independent Chatge) for Environment,

Forests and Climate Change, the following proposals pertaining to your State was considered,
* The relevant por

tion of the decision taken in respect of the proposals is reproduced below:

"L Proposal for Improvemenv/upgradution af Papu-Yupia-Hoj-Potln Road from 0,00 ki
10 7.00 kmi ander Prime Minister’s pack age,

The member secresary briefed the Compiittee on the proposal. He mentioned that the
- propesal Is for improvement ang upgradation of 7 km of Papu-Yupia-Hoj-Potin Road under

Prime Minister's package. 4.179 Km of the road length is located within the ltanagar Wildlife
. wSanctuary The improvement

arnd upgradation of the exising road ensure all weather
connectivity and enhance the socio-economic condition of the Stare.

A , v » N
After discussions, the Commiitee decide

d 1o recommend the proposal along with the
conditions prescribed by the CWLIV,

Arunachal Prodesh,

2. Construction of Kamalang Smali HEP (24.9 MW) by M/s Krishnodaya Pt, Lid, in
Lohit District of Arunachal Pradesh,

1 » P 1 5 . ¥ 3
The member secreiary briefed the Committee on the proposal, He mentioned that as the
proposal involves construction of HEP of 24.9 MW, it does not require environment clearance
(less than 25 MW), Consequently the proposel should not have been sent to NBWL for
consideration. "

The above recommendation(s) are subject to the existing directives of Hon'ble Supreme
Court and provisions of Forests (Censervation) Act, 1980,
o Yours faithfully .

.(Ru'jas har Ratti)
Scientist ‘C’/Deputy Director (WL)

“ Contd.../

ATTESTED
\ (%
La—lﬁfyqﬂ

Notary,Kamrup(M)
Regd. No.KAM.22




'.?' GOVERNMENT OF INDIA k}g
A%y MINISTRY OF ENVIRONMENT, FORBST ' b
%Y & CLIMATE CHANGE e o
NORTH EASTERN REGIONAL OFFICE : /‘/72
LAW-U-SIB, LUMBATNGEN IASNIE R 4y L0
SHILLONG-793021 s e '(“Lﬁﬁ)
PHONE NO: 0364-2537600 e
e FAX NO: 0364-2536041
mha  EMAIL:moefshil_09@rediffmail.co
F.No. 3-AN C 004/2010-SHI ?3\\? ,.\%
To, f

The Principal Chief Conservator of Forests-

3§

N ‘°§

-Cum Principal Secretary, AR !
Department of Environment & Forests, 5
g

Govt of Arunachal Pradesh,
ltanagar,

Sub:  Proposal for diversion of 16.80 ha. of forest land for improvement/upgradation of road
falling under Sector Papu-Yupia-Hoj-Potin Trans-Arunachal Highwuay (NH-229) between
7.00 km (Nyorch) to 20.00 km (Kan Nallah) in Papumpare District of Arunachal Pradesh.
Sir,
<This has got reference to the State Government’s letter No. FOR. 5-47/CONS/2009/Pt-1/10-
11 dt08.01.2010 on the subject mentioned above, seeking prior approval of the Central
Government in accordance with Section 2 of the FCA, 1980. After caretul consideration of the
proposul by the State Advisory Group, In-principle approval was granted vide this office letter of
even number dated 16.09.2010 subject to fulfillment of certain conditions. The State Government
has furnished compliance report in respect of the conditions stipulated in the in-prinviple approval
and has requested the Central Govermment to grant final approval. '

. In this regard and on the basis of the compliance report furnished by the Stute Govermment
vide letter No. FOR., 5-47/Cons/2009/P1-1/2144-45 dated 24.05.2013 and even nos. 3144-45 dated
26.07.2013, 3597-600 dated 06.09.2013, 8046-48 dated 30.12.2013, 269-70 Juted U6.02.2014 &
1244 dated 24.08.2016 and confirmation from Ad-hoec CAMPA dated 29.08.2016, | am to inform
that final approval of the Central Government is hereby granted under Scetion-2 of the Forest
(Conservation) Act, 1980 for diversion 16.80 ha. of forest land for improvement/upgradation of
road fulling under Sector Papu-Yupia-Hoj-Potin Trans-Arunachal Highway (NH-229) between 7.00
km (Nyorch) to 20.00 km (Kan Nallah) in Papumpare District of Arunachal Prudesh, subject to the
following conditions:

(1) The legal status of the forest land shall remain unchanged,
(2) The Compensatory Atforestation (CA) shall be carried vut over double the degradad Forest Land
i-¢. 34,00 ha identified at Bogoli Village under Doimukh Range of Bunderdewu Forest Division as
per the fund deposited by the User Agency & scheme furnished by the State Govie The
Compensatory Afforestation plantation shall consist of mixed indegenous species which shall
include 20% of Medicinal Plants / Herbs / Shrubs.

(3) The demarcation of forest land proposed for diversion shall be dune on v ground wl project
cost using four feet high reinforced cement concrete pillars with serial numbers, forward wnd
backward beurings and distance from piliar to pillar superscribed on the pillars,

(4) The charges for felling, logging and transportation of project attected irees should be eollevted
from the User Agency at the rates approved by the State Govt and depusited with the D]
concerned for utilization immediately following the diversion of forest land. ;

ATTESTED

e b
w—mw
Notary Kamrup(M)

Regd. No.KAM.22
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7R (5) The expenditure jike stone pillars, demarcation charges, cost ot‘damagc of trees telling $howy,

. T b deposited with the DFO concerned,

() All other tlearances / NOC under different ryjes / regulations / Jocal laws ang under Forest Dweilers *\
(Rcccgnit%on of Forest Rights) Act, 2006 »g required vide MOEF, New Delhi guideline No. | 1-9/98-FC(Py)
dated 05.02.2013 shall be complied with,
) Whereyer possible and technically feasible, the ysor agency shall undertake afforestation
measures of indegenous Species alonyg the roads within the area diverted under this ap’pmvm, in
consultation with the State Forest Department at the cost of the User Agency, ] i
(8) The tree felling shall be done only when it is unavoidable under sict supervision of the State
Forest Department. The actual felling when and how carried out need 10 be informed. ’
(®) The user agency shall restrict the felling of trees to the minimum within (he ROW, preferably
extending to 15 m width,
(10) The user agency will undertake comprehensive soil and water conservation measures at the
project cost,
(11) No damage to flora and fauna of the area shall be caused,
(12) The fores land shall not pe used for any Purpose other than thap specified in the proposal,
(13) No labour camp shall be set up inside the forest area, '
(14) The user agency shall provide fuel wood, preferably alternate fuel, to the labourers working at
the site to avoid damage/feﬂing of trees or buy the fuel wood from the extracied timber from the
Forest Department to be used by laboyrers,
(15) The muck generated in the earth cuttings will be disposed off at the desipnated Jumpmg sites
and in no case the muck / debris wij] be allowed to roll down the hil) slopes, The nmuck dumping
area shail be stabilized ang plantation of suitab]e indigenous species shal] be carried out on the coyt
of the user agency under the Supervision of State Forest Department. |
(16) The user agency will undertake construction / maintenance of retaining / breast wall andd
drainage in steep slopes to ensure s0il stabilation and provide for proper drains / cross drains,
(17) The}designing of the culverts/oridges, over the natural streams/rivers/canals should be done in
such a manner that it does not hamper the natura) course of the water, It shoylg noL cause rise of
water level resulting in water-logging, and also does not hamper movement of wild animals,
(18) All site specific engineering structures like retaining walls, breast wall g drainage shall be
constructed to avoid any soil erosion and for slope stability of the concerned hilly,
(19) The Project proponent should prepare the EIA / EMP for the project und submit it to the State
Government for monitoring,
(20) The user agency will involve apn environmentalist to advice the agency on protection of Hory
and fauna and associated mitigative measures. ,
(21) The User Agency shull obtain the Enviconmenta Clearance winler Ens iromment (Pratection)
Act, 1986, if applicable,
(22) The User Agency will have 1o obtain the Forest {Conservation) Act. 1980 clearance for
removal, if any, of Stone, river sand, river boulders in forest land.
(23) The proposal will be implemented under the overall é{x\ﬁs:\x_'visiﬂn of the concerney Divisional
Forest Officer,
(24) 1n case of any violation of the stipulated conditions immediate wetion s W0 be tuken by the
Forest Department as per Ministry's letter No. 3-5/86/FC dated 07.12.199y and this otfice letter No.
2-!-51/2004/RONE/V01 11/3181-02 dared 28.12.2006. *
(25) The layout of the plan of the proposal shall not be changed without e prioe upproval of the
Central Government, N
(26) The forest land Proposed to be diverted shal| under no circwmnstunces be transtorred to any
other agency, depanq)“e_g_tﬁ(_)r person.
)
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(27) The State Government and User Agency shall submit an bi-annnual selt-compliance ref’ 1%
respect of the above conditions to this office regularly. ' oL
(28) In future, any other conditions, as may be found appropriate for the betterment of environment
& wildlife, may be imposed by North Eastern Regienal Office.

(29) This approval may be revoked if the above conditions of appl'o‘«"c\! i
satisfaction of the North Eastern Regional Office, Shillong.

s not complied o the

-

This is issued with the approval of Addl. Principal Chief Conservator ot Forests (C) ifc

Yours faithfully,
1L 4 /L. ")
oL 7 .

(R, L. Sanga)
Conservator of Forests (C)

Cop2to .
g |. The Chief Conservator of Forests & Nodal Officer (FCA), Department of Environment
& Forests, Govt of Arunachal Pradesh, [tanagar. ’7

Conservatar of Forests (C)

ale
-21

Ninisiry of Environment, Forests & Ciim
- Reoional Office (NER), Shillong
o
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Sub;

Sir,

(69

Aonky e A

F. No. 8-1222010-FC /
Government of India
Ministry of Environment and Forests 'Rf
(FC Division) c’f
Paryavaran Bhawan, e 2
4 CGO Complex, & &

g £
Lodhi Road, New Delhi 110510 § 48

Dated:i3 May, 2012 5 2 &,
f"’g !'
The‘ Principal Sccretariyl(l"or‘es.ts), - W f i
Government of Arunachaj Pradesh, 3
Itanagar. X @ l
§ 3 £1
Revised diversion of 38.045 ha (Originally approved - 68.85 ha) of forest land for s :
construction/upgradation of Trans-Arunachal Highway (NH-229) from Papu-Yupia~Huj~Poyin i
from 20.00 km Kan Nallah point 1o 50.00 Km point in favour of PWD in Papum Pare District of

Arunachal Pradesh. . 5

| am directed to refer to the State Government’s letter no. FOR.5—47/CONS/2009/PMI/OS-O9

dated 8" January 2010 on the subject mentioned above seeking prior approval of the Central
Government under Section-2 of the Forest (Conservation) Act, 1980. After careful consideration of the
proposal by the Forest Advisory Committee (FAC) constituted under section-3 of the sajd Act, ‘in-
principle’ approval was granted vide this Ministry’s letter of even number dated 27 April, 2010 subject
to fulfillment of certain conditions prescribed therein,

The State Government of Arunachal Pradesh, taking cognizance of the fact that out of the total

area of 252.86 ha diverted for Ranganadi Hydro-electric Project, an area of 60.12 ha .meant for
construction of road, also forms the part of above mentioned road proposal and a considerable portion of
the same already been constructed by the NEEPCO for Ranganadi Hydro Electric Project, vide its letter
dated has submitted the revised proposal for 38.045 ha.

After careful examination of the revised preposal of the State Government and on the basis of

the recommendation of the Forest Advisory Commitiee, the Central Government, in suppression 1o its
earlier ‘in-principle’ approval dated 27" Apri] 20] 0, hereby conveys the fresh ‘in-principle’ approval for
diversion of 38.045 ha (originally approved - 68.85 ha) of forest land for construction/upgradation of
Trans-Arunachal Highway (NH-229) from Pupu~Yupia-1«ioj~Poyin from 20.00 km Kan Nallah point to
50.00 km point in favour of PWD in Papum Pare District of Arunachal Pradesh subject to the fulfillment
of following conditions:

i

2.

Legal status of the forest land shall remain unchanged,

(i) The Compensatory Afforestation (CA) will be raised and maintained over double the area
proposed for diversion in a degraded forest Jand (i.e. 76 ha) at the cost of User Agency.

(i)  The User Agency will submit the details of area identified for Compensatory
Afforestation on SO toposheet of 1:50,000 scale,

(iii) The User Agency shall transfer the cost (incorporating the current wage structure) of
raising and maintaining Compensatory Alforestation to the Adhoe CAMPA through State
Forest Department.

ATTESTED
ang_,l W
> 110

9 ) l’\;\f\

Notary,Ka rup{M)
Regd. No.KAM. 22

/

% /BantiBaishy g
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Expiry Date
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The State Government shall charge the Net Present Value of the forest area diverted under this
proposal from the User Agency as per the Judgment of the Hon'ble Supreme Court of India
dated 28.03.2008 & 09.05.2008 in 1A No. 566 in WP (C) No. 202/1995 and as per the
guic.lines issued by this Ministry vide letter No. 5.3/2007-FC dated 05.02.2009 in this regard,

The User Agency shall furnish an undertaking to pay the additional NPV, if so determined, as
per the final decision of Hon'ble Supreme Court of India.

All the funds received from the User Agency under the project shall be transferred to Ad-hoc
CAMPA in account number CA 1601 of Corporation Bank, Block-11, CGO Complex, Phase-1,
Lodhi Road, New Dethi - 110 510.

The User agency will undertake comprehensive soil conservation measures at the project cost,

The User Agency shall raise strip plantation on both sides and central verge of the road;

The muck generated in the earth cuttings will be disposed off at the designated dumping sites
and in no case the muck / debris will be allowed to roll down the hill slopes. The muck disposal
plan, prepared in consultation with the State Forest Department, will be submitied along with
the compliance report,

The user agency will provide retaining wails, breast walls and drainage as per requirement to
make the slope stable,

Any tree felling shall be done only when it is unavoidable under strict supervision of the State
Forest Department.

No labour camps shall be set up inside the forest area.

. The user agency shall provide fuel wood preferably alternate fuel to the labourers working at the

site to avoid damage / felling of trees. «
No damage to the flora and fauna of the area shall be caused.
The forest land shall not be used for any purpose other than that specified in the proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or person.

The user agency will assist the State Government in conservation and preservation of flora and
fauna of the area in accordance with the plan prepared by the Chief Wildlife Warden of the
State.

The user agency shall obtain the clearance under the prbvx‘s?ons of Schedule Tribe & Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 before the final approval

and shall submit certificate towards the settlement of all ¢laims and rights over the proposed
forest land under the Act, along with the compliance report, as per the MoEF advisory dated

03.08.2009. é‘ v

£

W/w,u,

2.0 110
Notary,KLmruZ(l\’/\I;'

Regd. No.KAM.22
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The layout plan of the proposal shall not be changed without the prior approval of the Central
Government,

Wherever possible and technically feasible, the User Agency shall undertake aﬂ"orc?tation
measures along the roads within the area diverted under this approval, in consultation with the
State Forest Department at the project cost. '

7

Any other condition that the State Govt. or the Chief Conservator of Forests (Central), Regional
Office, Shillong may impose from time to time in the interest of conservation, protection and
development of flora and fauna of the area.

The User Agency and the State Government shall ensure compliance to provisions of the all
Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to the project.

The user agency shall submit annual self compliance report in respect of above conditions to the
State Government and to the Regional Office, Shillong regularly..

After receipt of the compliance report on fulfilliment of the conditions mentioned above, the
proposal shall be considered for final approval under Section-2 of the Forest (Conservation) Act, 1980,

Yours faithfully,

Shy—

(Shiv Pal Singh)
Sr. Assistant Inspector General of Forests
Copy 10t

I The Principal Chief Conservator of Forests, Arunachal Pradesh for information.

2. The Nodal Officer (FCA), Office of the PCCF, Arunachal Pradesh for information.

3. The CCF (Central), Regional Office, Shillong.

4, User Agency. -

5. Monitoring Cell, FC Division, MoEF.

6. Guard File - - Chaal,
(Shiv Pal Singh

YA

ATTESTED
\’\/ * BantiBaishya
2.9 l 10 Kamrup (M) Gh;

Notary, Kamrup(M)
Regd. No.KAM.22
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Sr. Assistant Inspector General of Forests



Government of India
Minisrry uf Envlruizmcnt. Forest ang Climate Change
(Wildlife Division)
6" Floor, Vigu Wing
Tudira Paryavaran mmwnn
Jor Bag Rowd, Alignunj
Nesy Dethl-1 10093

F.No.6-109/2016 wi.(39" Meeting)
Duted:19® September 2016

To
All Members,
Standing Committee of NBwL,.

' Subs Minutey of 39 Mecting of Standing Committoe of NBWL,
SirtMadam,

Kindly find enclosed Capy of'the minutes of the 39 Meeting of the Standing Commitee of
Nationul Bourd for Wilglife held on 23" August 2016 at 11.00 AM in STeexti™, 19 Flyge

Vayu  Bloek, Indira Paryvavaran Bhawan, Jor Bavh, New Delli-110003 under the
chnirmzmship of Hon'bie Minisier of State {1

ndependen Chargey for Eovironment, Furest and
Climate € hange,

J ~\\Q/ Yours faithiully,
C\‘/‘\Q& ‘ VL.

' (Rujusckhnpe Ratti
Scientist CDeputy Divector (WL}

Enck: As above

Distribution;

L Secretary, MoEF & G .
&\/ . Director Gencra{ af Forests & Speeial Seerctary, Mol & CC.

« Member Seeretury, NTCA, New Dethi.

Additional Direcior General of Forests {FC)L MoLF&CC,

- Additional Direeror General of Foresty (WL}, MaFe&cc, 3

- Director, Wildiife Institute of Indis, Dehradun,

- Direetor, GEBR Foundation, Gandhinagur, Gujurat,

- Prol. R.Sukumae, Central for Eculogical Sciences. Indian Institute of Science. Bangalore,
. Dr. H.8. Singh, Gandh; Nagar, Gujarat,

0. pr, Secretary (Forests), Governmen, of Andhra Pradesh, Hyderabad,

3

o0 ooy

Copy to:
. P8 o Hon'ble MOS (1/C) B&F,
2. PPS 1o DGF&SS, MoLF&CC. _
A 3 PPS 1o AddEDGFWL) and Member Secrelury, Stundding Conunitiee (NBWL.).
! 4. PPS to IGF(WL.ypS 0 DIGIWLYPS ID(WL)

R v No. 26,76, ébto.ﬁ%"fﬁ Z&S 1
O/one PCCF (WL & BD) .

ATTESTED

=119 /)
NOtar‘jKZ mr%;p(M

Regd. No.KAM.22

4

BantiBaishyal
® Kamrup (¥ Ch
Regd No -KAM
Expiry Date
2210612023




A :nda ltem 4:

39.4.1, Proposals within the Protected Areas

39.4.1.1, Proposal for use of 10mxI0m (0,01 ha ) of forest land for augmentation of
surveillance/security measures by instsiling surveillance camera mounted on
towers in the five Protected Arens, Andaman & Nicobur Islands.

39.4.1.2. Proposal for 0.01 ha of PA land in Recel Island Wildlife Sanctuary of North&
Middle Andama'n‘ Distrelet for the purpose of installing surveillance vaneen
mounted Andaman & Nleobar,

39.4.1.3. Proposal for 0.01 ha of PA land in Saddle Peak National Park of North &
Middle Andaman district for the purpose of installing surveillance caners

" mounted on Andaman & Nicobar,

39.4.1.4. Proposal for 0.01 ha of PA land in Paget Island Wildlife Sunctuary of North&
Middle Andaman District for the purpose of installing surveillanee cuners
mounted Andaman & Nicobar.

39.4.1.5. Proposal for 0.01 ha of PA land in Kwantuny Island Wildlife Sanctuary
(Machua tikri) of North & Middie Andaman & District for the purpuse of
installing surveillance cumera mounted Andumun & Nicobar.

The Member Secretary briefed the Committer on the ubave 5 proposals wnd mentivned tuit
proposals involve essential works related to the national security and are only installution, not

involving any significant human disturbance causing adverse impact.

After discussions, considering the strategic impertance of the projects, the Studing
Committee decided to recommend the five proposals along with conditions prescribed by the UT

Chief Wildlife Warden.

\y,- .6, Diversion of 11,044 ha of forest land for improvement/up-gradation of NI-52

A from Pofice headquarter to Chimpu Nallab (275 Km) under Prinie
Minister’s package.

The Member Scerctary bricfed the Comimitice vn Ui proposul und mentivned that proposal

involves improvement/upgradation of 2.75 ki vl NI-52A From. Potive 11Q to Chimpu Nalu lalling

under ltanagar Wildlife Sanctuury under PMGSY. Tt was informed that the sunctuury has the

ATTESTED

Orcor—t vy

| BantiBaish,a\
B Hee \0 & Kamrup (W) Chy

Notary,Kamrup(M) Regd N¢ -KAM.22

Expiry C‘ate‘

Regd. No.KAM.22
22/05/2023
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_ hanagar town within its notificd arca and the stretch proposed for upgradation is part of a plan to

develop road connectivity with Assam southwards.

After dm.ussxom considering the public utitity of the project, the Stmmhing Connnitiee '
decided to rccommend the proposal along with the conditions preseribed by Stte Chicl Wildlite

Warden. All the requirements of other existing laws and court orders will be followed.

39.4.17. Diversion of 1.116 ha of forest land from Vecrangna ?urgasvuti Wildlife
Sanctuary for laying of OFC cable in ROW of pDamoh-Jabulpur NI1-37 roud,
Madhya Pradesh by Defence Ministry of India. |

; The Member Sccretary briefed the Committee on the proposul and informed that the

proposal involves laying of Optical Fiber Cable in existing ROW of NH-37 passing through the

Sanctuary by Defence Ministry of India for communication purpose,

After discussions, considering the strategic importance ol project, the Standing Conuitive
decided to recommend the proposal along with the cund Hitions preseribed by State Chiel Wildlile
Warden.

39.4.1.8. Divcrslun of 0.2088 ha forestland trom Singhori Wildlife Sunctuury l’;;r
‘construction of Intake well, underground pipeline and clectric fine for water
supply scheme of Badi Township, Madhya Pradesh,

The Member Secretary briefed the Committee on the proposal. He mentioned that proposal
involves constm(:tion of intake well, underground pipeline and electric line to provide ‘wauter

supply to Badi Township. An arcaof 0.21 ha wou{d need to be diverted for the purpose.

State Chief wildlife warden, Madbya Pradesh stated that 5.2 MLD ol water would by
drawn from the intake well and this would not impact the mqmrumm ol water for by
wildlife/habitats. He informed that Barna Dam is already existing und being used for irigation and
public. The project is for improvement of the uxisting drinking water distribution netwurk from
Barna dam. Proposed Intake well, water tunk, underground Pipeline and eleetric line fall in the

area of Singhori Wildlife Sanctuary.

ATTESTED ,y@*m'?;\

Owna»\/\/vv} A,

2% |\®
Notary K (,]n‘(. u p{Mq)’(

Regd. No.KAM.22

& BantlBalsh Va
Kamrup (M) C

Regd NO KAM, ;_.(
Expiry Date
22/05/2023




GOVERNMENT OF IND14 k@

MINISTRY OF ENVII(ONMEN’I’, FORESTS
& CLIMATE CHANGE
NORTH EASTERN REGIONAL OFFICE

' LAW.U.SIR, LUMBATNGEN )
SHILLONG-793021
PHONE NO; 0364-2537609
FAX NO: 0364-2536041
GRAM: PARYAVAKAN, SHILLONG

EMAIL:moefsh U_09@rediffmail. co

F.No. 8-102/2002-FC 27/- 72

TR A

SR,

Government in accordance with Section 2 of the FCA,

é§
%“s

To,
The Principal Chief Conservator of Forests
Cum Principal Secretary,
Depuartment of Environment & Forests,
Govt of Arunachal Pradesk,
ltanagar,
Sub: Diversion 0f30.98 ha of forest jand for construction, widening & improvement of ltanagar - |
Gohpur Road Ph-I by BRTF in Papumpare District of Arunachal Pradesh,
Sir,
This has got reference 1o the State Government’s letter No. FOR. 3-49/CONS/98/ 632-
15 dt. 27.12.2002 on the subject mentioned above, secking prior approval of the Central

1980. The In-principle approval was

¥ranted by MoEF (F.C, Division) vide letter of even number dated 27.12.2002 subject to
fulfillment of certain conditions. The State Government has furnished compliance report in
fespect of the conditions stipulated in the in-principle approval and has requested the Central

Guyernment to grant final aproval,

In this regard and on the basis of the compliance report furnished by the State
Covernment vide letter No. FOR. 3-49/CONS/98/204-05 dated 24.06.2011 and even nos. 110-

H dated 30.01.2013, 258.59 dated 18.02.2015 & 556-57 dated 12.05.2016

and confirmation

ftom Ad-hoc CAMPA dated 23.05.2016, [ 'am to inform that final approval of the Central

Uovernment is hereby granted

under Section-2 of the Forest (Conservation) Act, 1980 for

dlversion 30,98 ha of forest land for construction, widening & improvement of Itanagar ~
Cb;(g;pur Road Ph-I by BRTF ip Papumpare District of Arunachal Pradesh, subject to the

tulfowing conditions:

e legal status of the forest land shall remain unchanged.

he Compensatory Afforestation (CA) shall be carried out
“ldentified at Diphu and Dafflagarh under Balijan Admi
ted by the User Agency & scheme furnished by the

vinal Plants / Herbs / Shrubs.

(el by the user agency.
1¢ demarcation of forest Jand proposed for diversion shall
Cunf

0 .

ATTESTED
@'f)‘f\/“\ Nc

; o—l )
Notary,Kar r}up( ;H
Regd. No.KAM.22

e Penal Compensatory Afforestation (PCA) over degraded forest
Lo the area worked in violation of the Forest (Conservation) Act, 1980 i.e, 4 x 1427 ha=
i, shall be raised and maintained by he State Forest Department from the funds already

over 69.00 ha in degraded forest
nistrative Circle as per the fund
State Govt, The Compensatory

wslation plantation shall consist of mixed indegenous species which shall include 20% of

land, four times in

b

be done on the ground at project

ng four feet high reinforced tement concrete pillars with serigl numbers, forward and
ki bearings and distance from pillar to piflar superscribed on the pillars.
@ charges for felling, logging and transportation of project affected trees should be

* BantiBaishy 4"
Kamrup (M) Chy
Regd.No -KaM.22
Expiry Date
2210512023




A

rollected from the User Agency at the rates approved by the State Govt and deposited with the
WFO concerned for utilization immcdiately fellowing the diversion of forest land. A

1(6) The expenditure like stone pillars, demarcation charges, cost of damage of trees felling

should, be deposited with the DFO concerned,

(7) Wherever possible and technically feasible, the user agency shall undertake afforestation
meuasures of‘mdegenous species along the roads within the area diverted under this approval, in
cossultation with the State Forest Department at the cost of the User Agency, ¥
(8) rhe tree felling shall be done only when it is unavoidable under strict supervision of the State
Forest Department, The actual felling when and how carried out need to be informed.

(9) The user agency will undertake comprehensive soil and water conservation measures at the
project cost, -

(10) No damage to flora and tauna of the area shall be caused,
€ proposal.

(11) The forest Jand shall not be used for any purpose other than that specified in th

(12) No labour camp shall be established outside ROW granted for the road alignment,

(13) The user agency shall provide tuel wood, preferably alternate fuel, to the labourers working
at the site to avoid damagc/fclting of trees or buy the fuel wood from the extracted timber from
the Forest Department to be used by labourers, '

(14) The muck dumping areq shall be stabilized and plantation of suijtable indigenous species
shall be carried out over stabilized dumps on the cost of the user agency under the supervision
of State Forest Department.

(15) The user agency will undertake construction / maintenance of retaining / breast wall in steep
slopes to ensure soil stabilation angd provide for proper drains / cross drains,

(16) The designing of the culvens/bridges, over the natural streams/rivers/canals should be done
in such a manner that it does not hamper the natural course of the water. It should not cause rise
of water leve] resulting in water-logging, and also does not hamper movement of wild animals.
(17) All site specific engineering structures like retaining walls, breast wall and drainage shall be
constructed to avoid any soil erosion and for slope stability of the concerned hills. i
(18) The User Agency shall obtais the Environmental Clearance under Environment (Protection)
Act, 1986, if applicable, -

(19) The User Agency will have to obtain the Forest (Conservation) Act, 1980 clearance for

removal, if any, of stone, river sand, river boulders in forest land.
(20) The proposal will be implemented under the overal] supervision of the concerned Divisional
Forest Ofticer,
(21) In case of any violation of the stipulated conditions immediate action is to be taken by the
Forest Department g5 per Ministry’s letter No. 5-5/86/FC dated 07.12.1999 and this office letter
No. 2-1-5!/2004/RONE/V0! I/3181-02 dateqd 28.12.2006.
(22) The layout of the plan of the proposal shall not be changed without the prior approval of the
Central Government,
(23) The State Government and User Agency shall submit an annual self-compliance report in
respect of the above conditions to this office regularly. TN
(24) In future, any other conditions, as may be found appropriate for the betterment of
environment & wildlife, may be imposed by North Eastern Regional Office,
(25) This approval may be revoked if the above conditions of approval if not complied to the
satistaction of the North Eastern Regional Office, Shillong.

This is issued with the approval of Add]. Principal Chief Conservator of Foreg‘ts (€},
Aot S Yours faithfull Y,

i é//ﬁ’
(R. L. Sanga):
Conservator of Forests (C)

ATTESTED ﬁ? \
G \
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~ Copyto:
The Chief Conservator of Forests & Nodal Officer (FCA), Department of Environment &
Forests, Govt of Arunachal Pradesh, Itanagar. . J"_\
§ e ;
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7 . PEPARTMENT OF ENVIRNMENT AND FORESTS HAmexune b@)
P Itanagar-791111,

‘s 22
4{ . UUVL‘,KNMI.L}V! G m\L.. \)

No. FOR.5~53/Cons/2010/Pt»I/gl0 -9 Dat 44" March’ 2016
2 1
. 7
To ) 3')7{31 Iy ;
H . J 4
~* The Inspector General of Forests (FC) 1} o < 8l )//6
Mir}istry of Environment, Forests & Climate Change, ¢ /;f'{' ¥, P 3
Indira Paryavaran Bhawan, Aliganj, Jotbagh Road, # N / il
New Delhi-110 003 /
/

Sub:- Proposal for construction of Rargegar-Gohpur re 2 e 2570 in Papuinpare District
of Arunachal Pradesh-reg, '

Ref: - Your file n0.8-102/202/FC,

Sir,

Iam directed to invite your kind attention on the subject cited above and to submit
that the State Govt, has subaitted following two proposals for diversion of forest land for
construction of the above road:-

i. Diversion of 30.98 ha of forest Jand for construction, widening and improvement of
ltangagar-Gohpur Road by BRTF in Papum Pare District of Arunachal Pradesh.

ii. Diversion of 27.30 fa forests land for construction of 4 lane road from [tangagar-
Gohpur Read (Chimpu Nallah to Holongi' from 2.75 km 10 20.37 km) by PWD in
Papumpare District of Arunachal Pradesh under PM’s Package.

In this connection, following few lines are submitted for your sympatric
consideration please:-

Details of proposal at sl. no. (i):- !

The proposal for construction, widening and improvemeni of existing ltanagar-
Gohpur road from class-9 to NH-double lane specification, which was submitted on
08.07.2002, was granted In-principle approval (AIP) vide Gol letter no.8-102/2002-FC
dated 27.12.2002 with certain conditions. While submi tting the proposal, it was highlighted
that the construction of the above road was started under NEC scheme by the PWD during
1978-79 and about 14.27 ha of forest Jand was utilized without obtaining prior approval
under FC Act, 1980 by that time. For said violation, penal CA over degraded forest land
four times in extent to the area worked in violadion, i.e,, 4x14.27=57.08 ha was imposed at
the time of granting AIP. There has been a prolonged delay in submission of compliance
report, probably due to introduction of NPV subsequently, which was submitted vide this
office letters dated 24.06.2011 and 18.02.2015. However, the stage-1I approval is still

awaited. The detailed compliance report is also enclosed.
# G
Diacy Mo _._éz__éﬁ_

Date 361/?’} / O

POFMGA v
Mrusiry of Emvircosr 2, Socect L0k
Regunu O Sallong

ATTESTED LQ TA /Lp';;:;\v
. ,!/ / . x ‘\:\‘
» {10 /{ 4 [BantiBaishya\ |
NO%E’—W'K& “'UPZM) { Kamrup (M) Ghy | ¥

Regd.No.-KAM.22
Expiry Date

2210512023 c)v.
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" Details of proposal at sk no. (ii):-

This was a proposal for diversion of additional 37.30 ha forests land for widening
¢ L improvement of existing Itangagar-Gohpur Road (Chimpu Nallah to Holongi from 2.75
km to 20.37 km) from NH-double lane to NH-four lane specification, which was
submitted on 30.12.2012. While submitting the proposal, it was highlighted in form-A part-
I as well as in forwarding letter that this is the additional requirement over and above
the earlier proposal for diversion of 30.98 ha. It is also to bring to your kind notice that
this road is the only alternate exit road from the capital town of Itanagar. The old road
between Banderdewa - Itanagar remains cut-off during rainy season for 3-4 months every
year for the last 4-5 years. The above compulsions forced the PWD to undertake the
upgradation of entire stretch from 275 km 1o 20.37 km during the year 2013-14 without
waiting for the FC clearance, thereby commiting the offence of encroaching the forest area.

-, As on date, the road is in final stages of completion.

In view of the submission mhde above, it is requested to kindly transfer the relevant
files to the Regional Office of the MoEF &CC at Shillong at an carly date s0 as to wke up
the matter with the Regional Office bt an early date.

Enclo:- As above ' Yours faithfully

/

(C.D.Singh)
CCF (Cons) & NO (FCA)
Copy to:-
1. The Addl. DGF (F C), MOoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road,
liganj, New Delhi-110 003 for information.
\/2./’? he Addl. Principal Chief Conservator of Forests (C), Govt. of India, Ministry of
Environment & Climate Change, North Eastern Regional Office, LAW-U-SIB,

Lumbatngen, Near M.T.C. Shillong-793021 for information.

3. The Chief Engineer (HW), Govt. of Arunachal Pradesh for information.
(C.D.Yingh)

CCF (Cons) & NO/[FCA

ATTESTED

T [ (s

% 5148 2 amrup (M) Ghy
egd.No.-KAR

Notary Katmrup(M) gxpa?y g'::':'zz

Regd. No.KAM.22
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GOVERNMEN TOF ARUNACHAL PRADESH™
DEPARTMENT OF ENVIROMENT & FORESTS

ITANAGAR _—
; éﬁmﬁ € %)
No..F OR.5-53/CONS/ZDIO/Pt-I/ lg 9 Dated Itanagar, the 4 L\Nov’i 7. U
To
The Chief Engineer,
Western Zone, PWD, ¢
Government of Arunachal pradesh
Itanagar

Sub:  Proposal for diversion of 37.30 ha of forest land for construction of 4 lane road
from Chimpu Nallah to (from 2,75 km t0 20.37 km) by PWD in Papum Pare
District of Arunachal Pradesh,

Ref: Your letter NO.CEAP(HW)/WZ/W-M/F OREST/2017-18/651-57 dtd. 05.09.2017

Please refer to your above letters on the subject which received in this office on

23.10.2017, I am returning herewith the proposal submitted by the you.

You are, therefore, requested to re-submit the proposal for diversion of forest land

through on-line mode (www,foremlenrange,nic.in) after registering yourself with this web
portal of MoEF&CC with required documents such ag project map in scanned SOI’s Topo
Sheet with index, Lat-Long, Geo-Coordinates, Layout Plans, Schematic diagram of
the cross section of the proposed road, Muck Disposal Plan also indicating sites in the
project map with geo-coordinates, undertaking for payment of CA & NPV cost etc,
alongwith any other additional information as per MoEF’s letter dtd. 15.02.2017 (copy
enclosed), .

In case any difficulty, please feel free to contact this office for any
guidance/assistance etc, ‘ X

This is for your information and necessary action please.

Enclo: As above //]i{////?/b/%
(D. Riba)
Conservator of Forests (CONS)

Itanagar.

/ N
6 L/ 4»\\N

ATTESTED

< )
Notary,Kamrup(M)
Regd. No.KAM.22

BantiBaishya)
Kamrup (M) Ghy
Regd.No -KAM.22
Expiry Date
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Stabilised Muck dumping site and co
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